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GOVERNMENT OF WEST BENGAL 
LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No.1463-L.-16thDecember,2011.-The Governor 
having been pleased to order, under rule · 66 of the 

Rules of Procedure and Conduct of Business in the 
West Bengal Legislative Assembly, the publication of the 
following Bill, together with the Statement of Objects and 
Reasons and the Financial Memorandum which accompany 
it, in theKolkata Gazette, the Bill, the Statement of Objects 
and Reasons and the Financial Memorandum are accordingly 
hereby published for gen_eral information:-

Bill No. 19 of 2011 

THE WEST BENGAL UNIVERSITY LAWS 
(AMENDMENT) BILL, 2011. 

A 

BILL 
to amend the Calcutta University Act, 1979, the North Bengal University Act, 

1981, the Burdwan University Act,1981, the Vidyasagar University Act, 1981, the 
Kalyani University Act, 1981, the West Bengal State University (Barasat, North 24-
Parganas) Act, 2007, the Gour Banga University Act, 2007, the Sidho-Kanho-Birsha 
University Act, 2010, the Jadavpur University Act, 1981, the Rabindra Bharati University 
Act, 1981, the Netaji Subhas Open University Act, 1997, the Bengal Engineering and 
Science University Act, Shibpur, 2004, and the West Bengal University of Technology 
Act, 2000. 

WHEREAS it is expedient to amend the Calcutta University Act, 1979, the North 
Bengal University Act, 1981, the Burdwan University Act,1981, the Vidyasagar 
University Act, 1981 , the Kalyani University Act, 1981, the West Bengal State 
University (Barasat, North 24-Parganas) Act, 2007, the Gour Banga University Act, 
2007, the Sidho-Kanho-Birsha University Act, 2010, the Jadavpur University Act, 
1981, the Rabindra Bharati University Act, 1981, the Netaji Subhas Open University 
Act, 1997, the Bengal Engineering and Science University Act, Shibpur, 2004, and 
the West Bengal University of Technology Act, 2000, for the purposes and in the 
manner hereinafter appearing ; 
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The West Bengal University Laws 
(Amendment) Bill, 2011. 

(Clauses J, 2.) 

It is hereby enacted in the Sixty-second Year of the Republic of India, by the 
Legislature of West Bengal, as follows:-

1. ( 1) This Act may be called the West Bengal University Laws (Amendment) 
Act; 2011. 

(2) It shall be deemed to have come into force on the 2nd day of November, 2011. 

2. In the Calcutta University Act, 1979,­
( I) in section 2,-

( i) after clause (20), the following c-lause shall be inserted:-

'(20a) "State Government" means the Government of West Bengal 
in the Higher Education Department;'; 

(ii) in clause (23), for the words "a Professor, Reader, Principal, 
Lecturer;", the words "a Principal, Professor, Associate Professor, 
Reader, Assistant Professor," shall be substituted; 

(iii) for clause (24), the following clause shall be substituted:-

'(24) "Teacher of the University" means a Professor, Associate 
Professor, Assistant Professor, or any other.person, holding 
a teaching post including a part-time teaching post, 
appointed or recognized as such by the University;'; 

(iv) clause (29) shall be omitted; 

(2) for section 8, the following section shall be substituted:-

~i~~c~\~~;. 8. (1) (a) The Vice-Chancellor shall be appointed from 
the persons of the highest level of competence, integrity, 

morals and institutional commitment. The Vice Chancellor shall be a 
distinguished academic with a minimum of ten yt,ars of experience in a 
University system of which at least 5 years shall be as professor or ten 
years of experience in a reputed research qr academic administrative 
organisation of which atleast 5 years shall be in an equivalent position of 
professor. 

(b) The Vice Chancellor shall be appointed by the Chancellor out of 
the panel of three names recommended in order of preference by the 
Search Committee constituted by the State Government. While preparing 
the panel, the Search Committee must give proper weightage to academic 
excellence, exposure to the higher education system in the country and 
abroad and adequate experience in academic and administrative governance 
and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:­

(i) a nominee of the Chancellor, who shall be the Chairperson 
of the Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 
(iii) a nominee of the Senate: 

. Provided that all such Members shall be persons of eminence 
m the sphere of higher education and shall not be connected 
in any manner with the University or co!leo-es or institutions 
affiliated with the University or recognised by it. 

(!) (a) T~e Vice-chancellor shall hold office for a term of four years 
or till he attains the age of sixty-five years, whichever is earlier, and shall 
be eligible for re-appointment for another term of four years or till he 
attains the age of sixty-five years, whichever is earlier, followino- the 
porovisions of sub-section ( l). "' 

[PART IV 
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The West Bengal University Laws 
(Amendment) Bill, 2011. 

(Clause 2.) 

(b) The Chancellor may, notwithstanding the expiration of the term of 
the office of the Vice-Chancellor or his attaining the age of sixty-five 
years, allow him to continue in office till a successor assumes office, 
provided that he shall not continue as such for any period exceeding six 
months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University 
and shall be paid from the University Fund such salary and allowances as 
the Chancellor may decide in consultation with the State Government. 

(4) The Vice-Chancellor may resign his office by writing under his 
hand addressed to the Chancellor. 

(5) If-

(a) the Vice-Chancellor is, by reasons of leave, illness or other 
cause, temporarily unable to exercise the powers and perform 
the duties of his office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason 
of death, resignation, removal, expiry of term of his office or 
otherwise, then, during the period of such temporary inability 
or pending the appointment of a Vice-Chancellor, as the case 
may be, the Chancellor in consultation with the Minister may 
appoint a person to exercise the powers and perform the duties 
of the Vice-Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by 
reason of death, resignation or expiry of the term of his office, removal 
or otherwise shall be filled up by appointment of a Vice-Chancellor in 
accordance with the provisions of sub-section (1) within a period of six 
months from the date of occurrence of the vacancy, and such period shall 
be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is 
appointed by the Chancellor in consultation with the Minister to exercise 
the powers and perform the duties of the Vice-Chancellor under sub­
section (5). 

(7) The Vice-Chancellor may be removed from his office by the 
Chancellor if he is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undischarged insolvent and stands so declared 
by a competent Court; or 

(c) has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability ; or 

(d) has willfuly omitted or refused to carry out the provisions of 
this Act or has committed breach of any of the terms and 
conditions of the service contract or has abused or misused 
the powers vested in him or if the continuance in the office of 
the Vice Chancellor is detrimental to the interest of the 
University; or 

(e) has been proved to be guilty of criminal breach of trust or 
criminal negligence or gross financial irregularity or impropriety 
or gross negligence of duty; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 
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(Clause 2.) 

(g) has been convicted by a cour-t for any offence within 
the concept and meaning of the -Code of Criminal Procedure, 
1973; or 

(h) is a member of, or otherwise associated with, any political 
party or acts in any partisan manner while in office. 

Explanation.-For the purpose of this sub-clause, whether 
any party is a political party or any association is a political 
association or any act of the Vice Chancellor is partisan, decision 
of the Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be given a reasonable 
opportunity to show cause by the Chancellor before taking 
recourse for his removal under clauses (d), (e), (f), (g) and 
(h).". 

(3) for section 10, the following section shall be substituted:-

"The Pro-Vice- 10. -(1) (a) The Pro-Vice-Chancellor for Academic 
Chancellor for 
Academic Affairs shall be appointed from the persons of the highest 
Affairs. level of competence, integrity, morals and institutional 
commitment. The Pro-Vice Chancellor shall be a distinguished academic 
with a minimum of ten years of experience in a University system of 
which at least 5 years shall be as Professor or ten years of-experience in a 
reputed research or academic administrative organisation of which at least 
5 years shall be in an equivalent position of Professor. 

(b) The Pro-Vice-Chancellor for Academic Affairs shall be appointed 
by-the Chancellor in consultation with the Minister. The term of.bis office 
shall be for fom years and he shall be eligible for re-appointment for a 
pe1iod not exceeding four years but shall not hold office beyond the age 
of sixty-five years. 

(2) The Pro-Vice-Chancellor for Academic Affairs shall be a whole­
time officer of the University and shall be paid from the University Fund 
such salary and allowances as the Chancellor may decide in consultation 
with the State Government. 

-(3) The Pro-Vice-Chancellor for Academic Affairs may resign his office 
by writing under his hand addressed to the Chancellor. 

.(4) If-

(a) the Pro-Vice~Chancellor for Academic Affairs is, by reason of 
leave, illness or other cause, temporarily unable to exercise the 
powers and perform the duties of his office, or 

(b) a vacancy .occurs in the office of the Pro-Vice-Chancellor for 
A{:ademic Affairs by reason of death, resignation or expiry of 
the term of his office, removal or otherwise, 

then,_ during the peirod of such temporary inability or pending the 
appointment of a Pro-Vice-Chancellor for Academic Affairs, as the case 
may be, the Chancellor, in consu-ltation with the Minister and the Vice­
C_hancellor, shall authorise Pro-Vice-Chancellor for Business Affairs and 
F1nance_or a senior teacher of the University or an officer of the University 
to exercise the powers and perform .the duties of the Pro-Vice-Chancellor 
for Academic Affairs. 

(5) The vacancy in -the office of the Pro-Vice-Chancellor for Academic 
Affairs_ occumng by reason of death, resignation or expiry of the term of 
his office, removal or otherwise shall be filled up by appointment of a 
Pro-Vice-Chancellor for Academic Affairs in accordance ·th th . . f b Wl e prov1s10ns o su -section (1) . 

[PART IV I 
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(6) The Pro-Vice-Chancellor for Academic Affairs may be removed 
from his office by the Chancellor if he is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undischarged insolvent and stands so declared by a 
competent Court; or 

(c) has been physically unfit and incapable of discharging function due 
to protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of this 
Act or has committed breach of any of the terms and conditions of 
the service contract or has abused or misused the powers vested in 
him or if the continuance in the office of the Pro-Vice Chancellor is 
detrimental to the interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default 
in the performance of the duties imposed on him by or under this 
Act; or 

(g) has been convicted by a court for any offence within the concept 
and meaning of the Code of Criminal Procedure, I 973; or 

(h) is a member of, or otherwise associated with, any political party or 
acts in any partisan manner while in office. 

Explanation.-For the purpose of this sub-clause, whether any 
party is a political party or any association is a political association 
or any act of the Pro-Vice Chancellor is partisan, decision of the 
Chancellor thereon shall be final: 

Provided that the Pro-Vice-Chancellor for Academic Affairs shall 
be given a reasonable opportunity to show cause by the Chancellor 
before taking recourse for his removal under clauses (d), (e), (f), 
(g) and (h).". 

(4) for section 12, the following section shall be substituted:-

"Thc Pro-Vice- 12. (I) (a) The Pro-Vice-Chancellor for Business 
Chancellor for Aff . d F' . . 
Business Affairs airs an mance shall be appointed from the persons 
and Finance. of the highest level of competence, integrity, morals and 

institutional commitment. The Pro-Vice Chancellor shall be a distinguished 
academic with a minimum of ten years of experience in a University 
system of which at least 5 years shall be as Professor or ten years of 
experience in a reputed research or academic administrative organisation 
of which at least 5 years shall be in an equivalent position of Professor. 

(b) The Pro-Vice-Chancellor for Business Affairs and Finance shall 
be appointed by the Chancellor in consultation with the Minister. The 
term of his office shall be for four years and he ·shall be eligible for re­
appointment for a period not exceeding four years but shall not hold 
office beyond the age of sixty-five years. 

(2) The Pro-Vice-Chancellor for Business Affairs and Finance shall 
be a whole-time officer of the University and shall be paid from the 
University Fund such salary and allowances as the Chancellor may decide 
in consultation with the State Government. 

(3) The Pro-Vice-Chancellor for Business Affairs and Finance may 
resign his office by writing under his hand addressed to the Chancellor. 

5 
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(Clause 2.) 

(a) the Pro-Vice-Chancellor for Business Affairs and Finance is, 
by reason of leave, illness or other cause, temporarily unable 
to exercise the powers and perform the duties of his office, or 

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor for 
Business Affairs and Finance by reason of death, resignation 
or expiry of the term of his office, removal or otherwise, 

then, during the peirod of such temporary inability or pending the 
appointment of a Pro-Vice-Chancellor for Business Affairs and Finance, 
as the case may be, the Chancellor, in consultation with the Minister and 
the Vice-Chancellor, shall authorise Pro-Vice-Chancellor for academic 
Affairs or a senior teacher of the University or an officer of the University 
to exercise the powers and perform the duties of the Pro-Vice-Chancellor 
for Business Affairs and Finance. 

(5) The vacancy in the office of the Pro-Vice-Chancellor for Business 
Affairs and Finance occurring by reason of death, resignation or expiry 
of the term of his office, removal or otherwise shall be filled up by 
appointment of a Pro-Vice-Chancellor for Business Affairs and Finance 
in accordance with the provisions of sub-section (I). 

(6) The Pro-Vice-Chancellor for Business Affairs and Finance may be 
removed from his office by the Chancellor if he is satisfied that the 
incumbent,-

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undischarged insolvent and stands so declared 
by a competent Court; or 

(c) has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of 
this Act or has co:nmitted breach of any of the terms and 
conditions of the service contract or has abused or misused the 
powers vested in him or if the continuance in the office of the 
Pro-Vice Chancellor is detrimental to the interest of the 
University; or 

(e) has been proved to be guilty of criminal breach of trust or 
criminal negligence or gross financial irregularity or impropriety 
or gross negligence of duty; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 

[PART l\t 

(g) has been convicted by a court for any offence within the concept 

and meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political 
party or acts in any partisan manner while in office. 

Explanation.-For the purpose of this sub-clause. whether 
any p.a~y is a political party or any association is a political 
association or any act of the Pro-Vice Chancellor is partisan 
decision of the Chancellor thereon shall be final: ' 

Pro~ided that the Pro-Vice-ChanceNor for Business Affairs 
and Fmance shall be given a reasonable opportunity t~ show 
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(Clause 2.) 

cause by the Chancellor before taking recourse for his removal 
under clauses (d), (e), (f), (g) and (h).". 

(5) for section 18, the following section shall be substituted:-

"The Senate. 18. ( 1) The Senate shall consist of the following 
members:-

(a) Ex officio members-

(i) the Chancellor; 

(ii) the Vice-Chancellor; 

(iii) the Pro-Vice Chancellor (Academic Affairs); 

(iv) the Pro-Vice Chancellor (Business Affairs and Finance); 

(v) the Deans of Faculty Councils for Post Graduate Studies; 

(vi) the Secretary, Higher Education Department, 
Government of West Bengal or his nominee not below 
the rank of Joint Secretary to the Government of West 
Bengal; 

(vii) the Secretary, Finance Department, Government of West 
Bengal or his nominee not below the rank of Joint 
Secretary to the Government of West Bengal; 

(viii) the Chairman, West Bengal State Council of Higher 
Education or his nominee; 

(ix) the President, West Bengal Council of Higher Secondary 
Education; 

(x) the President, West Bengal Madrasah Education Board; 

(xi) the Director of Public Instruction, West Bengal or his 
nominee not below the rank of Additional Director of 
Public Instruction; 

(xii) a nominee of the Chairman of University Grants 
Commission; 

(xiii) a nominee of the Chairman of National Council for 
Teachers' Education; 

(xiv) the Chairman of the College Service Commission or a 
member of the Commission as his nominee; 

(b) Representatives of Departments and Colleges-

(xv) Heads of Departments of the University; 

(xvi) five senior most Professors of Departments of the 
University to be selected by the Vice-Chancellor in 
alphabetical orc:fer of the Department, of whom not 
more than one Professor shall be from the same 
De.partment; 

(xvii) Principals of affiliated Colleges, not more than ten, to 
be nominated by the Vice-Chancellor of whom -

(I) one shall be from a Teacher's Training College; . 

(II) one shal_I be from a Law College; . 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(V) one shall be from Government College; 

(xviii) five teachers from the Council for Undergraduate 
studies, of whom at least two shall belong the rank of 

7 
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(Clause 2.) 

Associate Professor and others shall be not below the 
rank of Assistant Professor, to be elected by the 
members of the Council from amongst themselves in 
the manner as may be prescribed by the Statutes; 

(xix) one representative of officers of the University, to be 
elected from amongst themselves in the maneer as may 
be prescribed by the Statutes; 

(xx) two representatives of non-teaching employees of 
whom-

(i) one from non-teaching employees of t.he 
University, 

(ii) one from non-teaching employees of the 
affiliated colleges of the University, 

to be elected from amongst themselves in the manner· 
as may be prescribed by the Statutes; 

(c) Nominated Members-

(xxi) not more than five persons to be nominated by the 
Chancellor from amongst the persons interested in 
University education: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or 
recognised by it shall be elegible to be a member; 

(d) Special Invitee-

(xxii) any official or expert in any field or eminent 
educationist, whom the Vice-Chancellor may require 
for advice, consultation or assistance, may be invited 
to attend the meeting : 

Provided that not more than one official or expert or 
eminent educationist may be invited in a meeting at a 
time. 

(2) A member of the Senate sh al I hold office for a period of four 
years, if not expressly provided otherwise in sub-section (I). Any 
vacancy among the members of the Senate shall be filled up 
immediately by the concerned authority. 

(3) No act or proceedings of the Senate or of any body constituted 
by the Senate shall be invalid or called in question by reason of the 
existence of any vacancy, initial or subsequent, in the Senate or in 
any body constituted by the Senate, as the case may be.". 

(6) for section 21, the following section shall be substituted:-

.. The Syndicate. 21. (1) The Syndicate sh al I consist of the 
following members:-

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) the Pro-Vice Chancellor (Academic Affairs); 
(iii) h P v· t e ro- ice Chancellor (Business Affairs and Finance); 

(iv) Secretary of Higher Education Department O h' 
. r IS 

nommee not below the rank of Joint Secretary; 

(v) Secretary of Finance Department or hi's . 
b I . nominee not e ow the rank of Jomt Secretary; 

[PART JV 
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(vi) Chairman of West Bengal State Council of Higher 
Education or his nominee; 

(vii) Director of Public Instruction or his nominee not below 
the rank of Additional Director of Public Instruction; 

(viii) the Deans of Faculty Councils for Post-Graduate 
Studies; 

(ix) Principals of affiliated Colleges, not more than seven, 
to be nominated by the Vice Chancellor of whom-

(1) one shall be from a Teacher's Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(V) one shall be from Government College; 

(b) Other Members-

(x) three Heads of Departments, by rotation for one year 
in alphabetical order of the Department, to be selected 
by the Vice-Chancellor; 

(xi) twelve teachers from the faculty council for Post­
Graduate studies of whom five shall be Professors, four 
shall be Associate Professors and three shall be Assistant 
Professors and they shall be elected by the members of 
the faculty council from amongst themselves in the 
manner as may be prescribed by statutes; 

(xii) five Teachers of whom at least two shall belong to the 
rank of Associate Professor and Others shall be not 
below the rank of Assisstant Professor from the Council 
for Undergraduate studies, to be elected by the members 
of the Council from amongst themselves in the manner 
as may be prescribed by Statutes; 

(xiii) two persons nominated by the Chancellor interested in 
University education: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or 
recognized by it shall be eligible to be a member. 

(2) A member of the Syndicate shall hold office for a period of 
four years, if not expressly provided otherwise in sub-section ( l ). 
Any vacancy among the members of the Syndicate shall be filled up 
immediately by the concerned authority. 

(3) No act or proceedings of the Syndicate or of any body 
constituted by the Syndicate shall be invalid or called in question by 
reason of the existence of any vacancy, initial or subsequent, in the 
Syndicate or in any body constituted by the Syndicate, as the case 
may be.". 

( 4) One-third of the total number of members shall be a quorum 
for a meeting of the Syndicate."; 

(7) in section 23,-

(i) in sub-section (2),-
(a) after clasue (v), the following clause shall be inserted:­

"(va) the Librarian of the University, if the post is vacant 
then the person acting as Librarian of the University 

9 
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in the case of the Faculty Council for Post-Graduate 
Studies in Education, Journalism and Library 
Science;"; 

(b) after clause (viii), the following clause shall be inserted:-
"(ix) one student representative pursuing Post-Graduate 

studies in the University and one research scholar 
pursuing research in the University to be elected by 
Post-Graduate students and research scholars 
respectively from amongst'themselves in the manner 
as may be prescribed in the Statutes;"; 

(8) in section 25, in clause (a) of sub-section (2), after clause (vi), the 
following clause shall be inserted:-

"(vii) three student representatives pursuing Undergraduate studies 
in different streams of education in the affiliated colleges 
of the University to be elected by such students from amongst 
themselves in the manner as may be prescribed by the 
statutes: 

Provided that no two student representatives shall be 
elected from the same stream of education."; 

(9) for section 31, the following section shall be substituted:­

"Setection 31. A University Professor or a University 
TCommh_ittee fotrs Associate Professor or a University Assistant eac mg pos . 

Professor shall be appointed by the Syndicate, on the recommendation 
of a Selection Committee, and the constitution of such Selection 
Committee as well as the procedure for holding its meetings shall be 
in consonance with the University Grants Commission Regulations 
and Recruitment Rules framed by the State Government from time 
to time. The Selection Committee shall send its recommendations 
in writing to the Syndicate alongwith reasoned record of assessment 
of the persons appeared before it for selection."; 

( I 0) for section 32, the following section shall be substituted:-

"Procedure for 32.(l) Atleast four members inclduino two 
holding meeting ·d b" '. e 
of the Selection outs1 e su ~ect experts, shall const1tue the quorum 
Committee. for a meeting of the Selection Committee. 

(2) If the Syndicate does not accept the recommendation of a 
Selection Committee, it shall refer the recommendation back to the 
Selection Committee with reasons for reconsideration and if the 
Syndicate does not accept the reconsidered views of the Selection 
Committee, the matter shall be referred to the Chancellor with 
reasons and the decision of the Chancellor shall be final.". 

3. In the North Bengal University Act, 1981,­

( J) in section 2,-

(i) after clause (18), the following clause shall be inserted:-

'(l 8a) "State Government" means the Government of West 
Bengal in the Higher Education Department;'; 

(ii) in clause (21), for the words "Assistant Professor, Reader 
Lecturer,", the words "Associate Professor, Reader, Assistan~ 
Professor," shall be substituted; 

(iii) for clause (22), the following clause shall be substituted:-

'(22) "Teacher of the University" means a Professor, Associate 
Professor, Assis~ant Professor, or any other person, holding a teaching 

[PART IV 
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(Clause 3.) 

post including a part-time teaching post, appointed or recognized as 
such by the University.'; 

(iv) clause (25) shall be omitted; 

(2) for section 9, the following section shall be substituted:-

"The Vice- 9. (I) (a) The Vice-Chancellor shall be appointed 
Chancellor. from the persons of the highest level of competence, 

integrity, morals and institutional commitment. The Vice Chancellor shall 
be a distinguished academic with a minimum of ten years of experience in 
a University system of which at least 5 years shall be as Professor or ten 
years of experience in a reputed research or academic administrative 
organization of which at least 5 years shall be in an equivalent position of 
Professor. 

(b) The Vice-Chancellor shall be appointed by the Chancellor out of 
the panel of three names recommended in order of preference by the 
Search Committee constituted by the State Government. While preparing 
the panel, the Search Committee must give proper weightage to academic 
excellence, exposure to the higher education system in the country and 
abroad and adequate experience in academic and administrative governance 
and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:­

(i) a nominee of the Chancellor, who shall be the Chairperson of 
the Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 

(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence 
in the sphere of higher education and shall not be connected in 
any manner with the University or colleges or institutions 
affiliated with the University or recognised by it. 

(2) (a) The Vice-chancellor shall hold office for a term of four years 
or till he attains the age of sixty-five years, whichever is earlier, and shall 
be eligible for re-appointment for another term of four years or till he 
attains the age of sixty-five years, whi:::hever is earlier, following the 
porovisions of sub-section (I). 

(b) The Chancellor may, notwithstanding the expiration of the term of 
the office of the Vice-Chancellor or his attaining the age of sixty-five 
years, allow him to continue in office till a successor assumes office, 
provided that he shall not continue as such for any period exceeding six 
months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University 
and shall be paid from the University Fund such salary and allowances as 
the Chancellor may decide in consultation with the State Government. 

(4) The Vice-Chancellor may resign his office by writing under his 
hand addressed to the Chancellor. 

(5) If-

(a) the Vice-Chancellor is, by reasons of leave, illness or other 
cause, temporarily unable to exercise the powers and perform 
the duties of his office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason 
of death, resignation, removal, expiry of term of his office or 

I I 
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otherwise, then, during the period of such temporary inability 
or pending the appointment of a Vice-Chancellor, as the case 
may be, the Chancellor in consultation with the Minister may 
appoint a person to exercise the powers and perform the duties 
of the Vice-Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by 
reason of death, resignation or expiry of the term of his office, removal 
or otherwise shall be filled up by appointment of a Vice-Chancellor in 
accordance with the provisions of sub-section (I) within a period of six 
months from the date of occurrence of the vacancy, and such period shal I 
be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is 
appointed by the Chancellor in consultation with the Minister to exercise 
the powers and perform the duties of the Vice-Chancellor under sub-
section (5). · · 

(7) The Vice-Chancellor may be removed from his office by the 
Chancellor if he is satisfied that the incumbent, -

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undischarged insolvent and stands so declared 
by a competent Court; or 

(c} has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of 
this Act or has committed breach of any of the terms and 
conditions of the service contract or has abused or misused the 
powers vested in him or if the continuance in the office of the 
Vice Chancellor is detrimental to the interest of the University; 
or 

(e) has been proved to be guilty of criminal breach of trust or 
criminal negligence or gross financial irregularity or imprnpriety 
or gross negligence of duty; or · 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 

(g) has been convicted by a court for any offence within the concept 

(PART IV 

and meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political 
party or acts in any partisan manner while in office. 

Explanation.- For the purpose of this sub-clause, whether 
any party is a political party or any association or any act of the 
Vice-Chancellor is partisan, decision of the Chancellor thereon 
shall be final : 

Provided that the Vice-Chancellor shall be given a reasonable 
opportunity to show cause by the Chancellor before taking 
recourse for his removal under clauses (d), (e), (f) , (g) and 
(h). "; 

(4) for section 17, the following section shall be substituted:-

"The Court. 17. ( I) The Court shall consist of the fo llowino 
members :- ~ 

(a) Ex officio members-
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(i) the Chancellor; 

(ii) the Vice-Chancellor; 

(iii) the Deans of Faculty Councils for Post Graduate Studies; 

(iv) the Secretary, Higher Education Department, 
Government of West Bengal or his nominee not below 
the rank of Joint Secretary to the Government of West 
Bengal; 

(v) the Secretary, Finance Department, Government of West 
Bengal or his nominee not below the rank of Joint 
Secretary to the Government of West Bengal; 

(vi) the Chairman, West Bengal State Council of Higher 
Education or his nominee; 

(vii) the President, West Bengal Council of Higher Seco11dary 
Education; 

(viii) the President, West Bengal Madrasha Education Board; 

(ix) the Director of Public Instruction, West Bengal or his 
nominee not below the rank of Additional Director of 
Public Instruction; 

(x) a nominee of the Chairman of University Grants 
Commission; 

(xi) a nominee of the Chairman of National Council for 
Teachers' Education; 

(xii) the Chairman of the College Service Commission or a 
member of the Commission as his nominee; 

(b) Representatives of Departments and Colleges-

(xiii) Heads of Departments of the University; 

(xiv) five senior most Professors of Departl)lents of the 
University to be selected by the Vice-Chancellor in · 
alphabetical order of the Department, of whom not more 
than one Professor shall be from the same Department;· 

(xv) Principals of affiliating Colleges, not more than ten, to 
be nominated by the Vice-Chancellor of whom-

(1) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(V) one shaU be from Government College; 

(xvi) five teachers from the Council for Undergraduate 
studies, of whom atleast two shall belong to the rank of 
Associate Professor and other shall be not below the 
rank of Assistant Professor, to be elected by the 
members of the Council from amongst themselves in 
the manner as may be prescribed by the Statutes; 

(xvii) one representative of officers of the University, to be 
elected from amongst themselves in the manner as may 
be prescribed by the statutes: 

(xviii) two representative ofnon-teaching employees ofwhom­

(i) one from non-teaching employees of the 
University, 
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(ii) one from non-teaching employees of the 
affiliated colleges of the University, 

.to be elected from amongst themselves in the manner as may be 
prescribed by the Statutes; 

(c) Nominated Members-

(xix) not more than five persons to be nominated by ,the 
Chancellor from amongst the persons interested in 
University education: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or 
recognised by it shall be eligible to be a member; 

(d) Special Invitee-

(xx) any official or expert in any field or eminent 
educationist, whom the University may require for 
advice, consultation or assistance, may be invited to 
attend the meeting: 

Provided that not more than one official or expert or 
eminent educat.ionist may be invited in a meeting at a 
time. 

(2) A member of the Court shall hold office for a period of four 
years, if not expressly provided otherwise in sub-section ( l ). Any 
vacancy among the members of the Court shall be filled up 
immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted 
by the Court shall be invalid or called in question by reason of the 
existence of any vacancy, initial or subsequent, in the Court or in 
any body constituted by the Court, as the case may be."; 

(5) for section 20, the following section shall be substituted:-

"The Executive 20. (I) The Executive Council shall consist 
Council. of the following members :-

(a) Ex officio Members-

(i) the Vice Chancellor; 

(ii) Secretary of Higher Education Department or his 
nominee not below the rank of Joint Secretary; 

(iii) Secretary of Finance Department or his nominee not 
below the rank of Joint Secretary; 

(iv) Chairman of West Bengal State Council of Higher 
Education or his nominee; 

(v) Director of Public Instruction or his nominee not below 
the rank of Additional Director of Public Instruction-, 

(vi) the Deans of Faculty Councils for Post Graduate Studies; 

(vii) Principals .of affiliated Colleges, not more than seven, 
to be nommated by the Vice-Chancellor of whom -

(I) one shall be from a Teachers' Training College; 

(II) ·one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(V) one shall be from Government College; 

[PART IV 
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(b) Other Members-
(viii) three Heads of Departments, by rotation for one year 

in alphabetical order of the Department, to be selected 
by the Vice-Chancellor; 

(ix) twelve teachers from the faculty council for Post­
Graduate studies of whom five shall be Professors, four 
shall be Associate Professors and three shall be Assistant 
Professors and they shall be elected by the members of 
the faculty council from amongst themselves in the 
manner as may be prescribed by Statutes; 

(x) five Teachers of whom atleast two shall belong to the 
rank of Associate Professor and others shall be not 
below the rank of Assisstant Professor from the Council 
for under-graduate studies to be elected by the members 
of the Council from amongst themselves in the manner 
as may be prescribed by Statutes; 

(xi) two persons nominated by the Chancellor interested in 
University education: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or 
recognised by it shall be eligible to be a member. 

(2) A member of the Executive Council shall hold office for a 
period of four years, if not expressly provided otherwise in sub­
section (l). Any vacancy among the members of the Executive 
Council shall be filled up immediately by the concerned authority. 

(3) No act or proceedings of the Executive Council or of any 
body constituted by the Executive Council shall be invalid or called 
in question by reason of the existence of any vacancy, initial or 
subsequent, in the Executive Council or in any body constituted by 
the Executive Council, as the case may be. 

(4) One-third of the total number of members shall be a quorum 
for a meeting of ttie Executive Council.". 

(6) in section 22,-
(i) in sub-section (2),-

(a) after clasue (iii), the following clause shall be inserted:-
"(iiia) the Librarian of the University, if the post is vacant 

then the person acting as Librarian of the University 
in case of Faculty Council for Post-Graduate studies 
in Arts, Commerce and Law;"; 

(b) after clause (vi), in the following clause shall be inserted:-

"(vii) one student representative pursuing Post-Graduate 
studies in the University and one research scholar 
pursuing research in the University to be elected 
by post graduate students and research scholars, 
respectively, from amongst themselves in the 
manner as may be prescribed by the Statutes"; 

(7) in section 24, in clause (a) of sub-section (2), after clause (vii), the 
following clause shall be inserted:-
"(viii) three student representatives pursuing Undergraduate studies 

in different streams of education in the affiliated colleges of 
the University to be elected by such students from amongst 
themselves in the manner as may be prescribed by the Statutes: 
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Provided that no two student representatives shall be elected 
from the same stream of education."; 

for section 29, the following section shall be substituted:-

'"Selection 
Committee for 
Teaching Posts. 

29. A University Professor or a 
University Associate Professor or a University 
Assistant Professor shall be appointed by the 

Executive Council, on the recommendation of a Selection Committee, 
and the constitution of such Selection Committee as well as the 
procedure for holding its meetings shall be in consonance with the 
University Grants Commission Regulations and Recruitment Rules 
framed by the State Government from time to time. The Selection 
Committee shall send its recommendations in writing to the Executive 
Council alongwith reasoned record of assessment of the persons 
appeared before it for selection."; 

for section 30, the following section shall be substituted:-
"'Procedure for 
holding meeting 
of the Selection 
Committee. 

30. (I) At least four members, including two 
outside subject experts, shall constitute the 
quorum for the meeting of the Selection 
Committee. 

(2) If the Executive Council does not accept the recommendation 
of a Selection Committee, it shall refer the recommendation back to 
the Selection Committee with reasons for reconsideration and if the 
Executive Council does not accept the reconsidered views of the 
Selection Committee, the matter shall be referred to the Chancellor 
with reasons and the decision of the Chancellor shall be final". 

4. In the Burdwan University Act, 1981,­

( I) in section 2,-

(i) after clause (18), the following clause shall be inserted:-

'(18a) "State Government" means the Government of West 
Bengal in the Higher Education Department;' 

(ii) in clause (21), for the words 'Assistant Professor, Reader, Lecturer', 
the words 'Associate Professor, Reader, Assistant Professor' shall be 
substituted; 

(iii) for clause (22), the following clause shall be substituted :-

"(22) 'Teacher of the University' means a Professor, Associate 
Prof~ssor: ~ssistant Pr~fessor, o~ any other person, holding a teaching 
post mcludmg a part time teachmg post, appointed or recognized as 
such by the University."; 

(iv) clause (25) shall be omitted; 

(2) for section 9, the following section shall be substituted:-

~~~~if~;. 9. (l) (a) The Vice-Chancellor shall be appointed 
. . fr~m ~he persons of the highest level of competence, 
mtegr~ty.' mo_rals and mst1tut1onal commitment. The Vice Chancellor shall 
be a d1stmgu1shed academic with a minimu,11 of ten ye f · · . . ars o expenence m 
a University system of which atleast 5 years shall b f 

f · . e as pro essor or ten 
years o experience m a reputed research or academ· d . . . 

· · f · 1c a m1111strat1ve orgamsatton o which atleast 5 years shall be in . 1 .. 
professor. an equ1va ent pos1t1on of 

(b) The Vice Chancellor shall be appointed by the Chancellor out of 
the panel of three names recommended . d f 

111 or er o preference by the 
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Search Committee constituted by the State Government. While preparing 
the panel, the Search Committee must give proper weightage to academic 
excellence, exposure to the higher education system in the country and 
abroad and adequate experience in academic and administrative governance 
and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:­

(i) a nominee of the Chancellor, who shall be the Chairperson of 
the Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 

(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence 
in the sphere of higher education and shall not be connected in 
any manner with the University or colleges or institutions 
affiliated with the University or recognised by it. 

(2) (a) The Vice-chanc_ellor shall hold office for a term of four years 
or till he attains the age of sixty-five years, whichever is earlier, and shall 
be eligible for re-appointment for another term of four years or till he 
attains the age of sixty-five years, whichever is earlier, following the 
porovisions of sub-section (1). 

(b) The Chancellor may, notwithstanding the expiration of the term of 
the office of the Vice-Chancellor or his attaining the age of sixty-five 
years, allow him to continue in office till a successor assumes office, 
provided that he shall not continue as such for any period exceeding six 
months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University 
and shall be paid from the University Fund such salary and allowances as 
the Chancellor may decide in consultation with the State Government. 

(4) The Vice-Chancellor may resign his office by writing under his 
hand addressed to the Chancellor. 

(5) If -

(a) the Vice-Chancellor is, by reasons of leave, illness or other 
cause, temporarily unable to exercise the powers and perform 
the duties of his office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason 
of death, resignation, removal, expiry of term of his office or 
otherwise, 

then, during the period of such temporary inability or pending the 
appointment of a Vice-Chancellor, as the case may be, the Chancellor in 
consultation with the Minister may appoint a person to exercise the powers 
and perform the duties of the Vice-Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by 
reason of death, resignation or expiry of the term of his office, removal 
or otherwise shall be filled up by appointment of a Vice-Chancellor in 
accordance with the provisions of sub-section (I) within a period of six 
months from the date of occurrence of the vacancy, and such period shall 
be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is 
appointed by the Chancellor in consultation with the Minister to exercise 
the powers and perform the duties of the Vice-Chancellor under sub­
section (5). 
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(7) The Vice-Chancellor may be removed from his office by the 
Chancellor if he is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undischarged insolvent and stands so declared 
by a competent Court; or 

(c) has been physically unfit and incapable of discharging function 
due to prQtracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of 
this Act or has committed breach of any of the terms and 
conditions of the service contract or has abused or misused the 
powers vested in him or if the continuance in the office of the 
Vice-Chancellor is detrimental to the interest of the University; 
or 

(e) has been proved to be guilty of criminal breach of trust or 
criminal negligence or gross financial irregularity or impropriety 
or gross negligence of duty; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 

(g) has been convicted by a court for any offence within the concept 

[PART IV 

and meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political 
party or acts in any partisan manner while in office. 

Explanation.- For the purpose of this sub-clause, whether 
any party is a political party or any association is a political 
association or any act of the Vice-Chancellor is partisan, decision 
of the Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be given a reasonable 
opportunity to show cause by the Chancellor before taking 
recourse for his removal under clauses (d), (e), (f), (g) and 
(h).". 

(3) for section 9A, the following section shall be substituted:-

"The Pro-Vice- 9A. (I) (a) The Pro-Vice-Chancellor 
f;:~~\~~~ation (Administration and Academic) shall be 
and Academic). appointed from the persons of the highest level of 
competence, integrity, morals and institutional commitment. The Pro­
Vice-Chancellor (Administration and Academic) shall be a distinguished 
academic with a minimum of ten years of experience in a University 
system of which atleast 5 years shall be as Professor or ten years of 
experience in a reputed research or academic administrative organisation 
of which at least 5 years shall be in an equivalent position. 

(b) The Pro-Vice-Chancellor (Administration and Academic) shall be 
appointed by the Chancellor in consultation with the Minister. The term 
of his office shall be for four years and he shall be eligible for re­
appointment for a period not exceeding four years but shall not hold 
office beyond the age of sixty-five years. 

(2) The Pro-Vice-Chancellor (Administration and Academic) shall be 
a whole-time officerof the University and shall be paid from the University 
Fund such salary and allowances as the Chancellor may decide in 
consultation with the State Government. 
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(3) · The Pro-Vice-Chancellor (Administration and Academic) may 
resign his office by writing under his hand addressed to the Chancellor. 

(4) If-

(a) the Pro-Vice-Chancellor (Administration and Academic) is, 
by reason of leave, illness or other cause, temporarily unable 
to exercise the powers and perform the duties of his office, or 

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor 
(Administration and Academic) by reason of death, resignation 
or expiry of the term of his office, removal or otherwise, 

then, during the peirod of such temporary inability or pending the 
appointment of a Pro-Vice-Chancellor (Administration and Academic), 
as the case may be, the Chancellor, in consultation with the Minister and 
the Vice-Chancellor, shall authorise a senior teacher of the University or 
an officer of the University to exercise the powers and perform the duties 
of the Pro-Vice-Chancellor (Administration and Academic). 

(5) The vacancy in the office of the Pro-Vice-Chancellor 
(Administration and Academic) occurring by reason of death, resignation 
or expiry of the term of his office, removal or otherwise shall be filled up 
by appointment of a Pro-Vice-Chancellor (Administration and Academic) 
in accordance with the provisions of sub-section (I). 

(6) The Pro-Vice-Chancellor (Administration and Academic) may be 
removed from his office by the Chancellor if he is satisfied that the 
incumbent,-

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undischarged insolvent and stands so declared 
by a competent Court; or 

( c) has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of 
this Act or has committed breach of any of the terms and 
conditions of the service contract or has abused or misused the 
powers vested in him or if the continuance in the office of the 
Pro-Vice-Chancellor (Administration and Academic) is 
detrimental to the interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or 
criminal negligence or gross financial irregularity or impropriety 
or gross negligence of duty; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 

(g) has been convicted by a court for any offence within the concept 
and meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) ·is a member of, or otherwise associated with, any political party 
or acts in any partisan manner while in office. 

Explanation.- For the purpose of this sub-clause, whether 
any party is a political party or any association is a political 
association or any act of the Pro-Vice Chancellor 
(Administration and Academic) is partisan, decision of the 
Chancellor thereon shall be final: 
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Provided that the Pro-Vice-Chancellor (Administration and 
Academic) shall be given a reasonable opportunity to show 
cause by the Chancellor before taking recourse for his removal 
under clauses (d), (e), (f), (g) and (h).". 

(4) for section 17, the following section shall be substituted:-

" The Court. 17. (I) The Court shall consist of the following 
members:-

(a) Ex officio members-
(i) the Chancellor; 

(,ii) the Vice-Chancellor; 
(iii) the Pro-Vice-Chancellor (Administration and 

Academic); 

(iv) the Deans of Faculty Councils for Post-Graduate 
Studies; · 

(v) the Secretary, Higher Education Department, 
Government of West Bengal or his nominee not below 
the rank of Joint Secretary to the Government of West 
Bengal; 

(vi) the Secretary, Finance Department, Government of West 
Bengal or his nominee not below the rank of Joint 
Secretary to the Government of West Bengal; 

(vii) the Chairman, West Bengal State Council of Higher 
Education or his nominee; 

(viii) the President, West Bengal Council of Higher Secondary 
Education; 

(ix) the President, West Bengal Madrasah Education Board; 
(x) the Director of Public Instruction, West Bengal or his 

nominee not below the rank of Additional Director; 
(xi) a nominee of the Chairman of University Grants 

Commission; 

(xii) a nominee of the Chairman of National Council for 
Teachers' Education; 

(xiii) a nominee of the Chairman of All India Council for 
Technical Education; 

(xiv) the Chairman, of the College Service Commission or a 
member of the Commission as his nominee; 

(b) Representatives of Departments and Colleges-
(xv) Heads of Departments of the University; 

(xvi) five senior most Professors of Departments of the 
University to be selected by the Vice-Chancellor in 
alphabetical order of the Department, of whom not 
more than one Professor shall be from the same 
Department; 

(xvii) Principals of affiliated Colleges, not more than ten, to 
be nominated by the Vice-Chancellor of whom-

(1) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) cine shall be from Women's College; 

(V) one shall be from Government Colleoe· 
i:,, 
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(xix) 

(xx) 

(Clause 4.) 

five teachers from the Council for undergraduate 
studies, of whom atleast two shall belong to the rank 
of Associate Professor and others shall be not below 
the rank of Assistant Professor, to be elected by the 
members of the Council from amongst themselves in 
the manner as may be prescribed by the Statutes; 

one representative of officers of the University, to be 
elected from amongst themselves in the maneer as may 
be prescribed by the Statutes; 
two representatives of non-teaching employees of 
whom- · 

(i) one from non-teaching employees of the 
University, 

(ii) one from non-teaching employees of the 
affiliated colleges of the University, 

to be elected from amongst themselves in the manner as may 
be prescribed by the Statutes. 

(c) Nominated Members-

(xxi) not more than five persons to be nominated by the 
Chancellor from amongst the persons interested in 
University education: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or 
recognised by it shall be eligible to be a member. 

(d) Special Invitee-
(xxii) any official or expert in any field or eminent 

educationist, whom the Vice-Chancellor may require 
for advice, consultation or assistance, may be invited 
to attend the meeting: 

Provided that not more than one official or expert or 
eminent educationist may .be invited in a meeting at a 
time. 

(2) A member of the Court shall hold office for a period of four 
years, if not expressly provided otherwise in sub-section (I). Any 
vacancy among the members of the Court shall be filled up 
immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted 
by the Court shall be invalid or called in question by reason of the 
existence of any vacancy, initial or subsequent, in the Court or in 
any body constituted by the Court, as the case may be."; 

(5) for section 20, the following section shall be substituted:-
"The Executive 
Council. 

20. (I) The Executive Council shall consist 
of the following members:-

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) the Pro-Vice-Chancellor (Administration and 
Academic); 

(iii) Secretary of Higher Education Department or his 
nominee not below the rank of Joint Secretary; 

(iv) Secretary of Finance Department or his nominee not 
below the rank of Joint Secretary; 
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(v) Chairman of West Bengal State Council of Higher 
Education or his nominee; 

(vi) Director of Public Instruction or his nominee not below 
the rank of Additional Director of Public Instruction; 

(vii) the Deans of Faculty Councils for Post-Graduate 
Studies; 

(viii) Principals of affiliated Colleges, not more than seven, 
to be nominated by the Vice-Chancellor of whom-

(1) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(V) one shall be from Government College; 

(b) Other Members-

(ix) three Heads of Departments, by rotation for one year 
in alphabetical order of the Department, to be selected 
by the Vice-Chancellor; 

(x) three Heads of Departments, by rotation for one year 
in alphabetical order of the Department, to be selected 
by the Vice-Chancellor; 

(xi) twelve teachers from the faculty council for Post­
Graduate studies of whom five shall be Professors, four 
shall be Associate Professors and three shall be Assistant 
Professors and they shall be elected by the members of 
the faculty council from amongst themselves in the 
manner as may be prescribed by Statutes; 

(xii) five Teachers of whom atleast two shall belong to the 
rank of Associate Professor and others shall be not 
below the rank of Assisstant Professor from the Council 
for Undergraduate studies, to be elected by the members 
of the Council from amongst themselves in the manner 
as may be prescribed by Statutes; 

(xiii) two persons nominated by the Chancellor interested in 
University education: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or . 
recognized by it shall be el igible to be a member. 

(2) A member of the Executive Council shall hold office for a 
period of four years, if not expressely provided otherwise in sub­
section (l ) . Any vacancy among the members of the Executive 
Council shall be filled up immediately by the concerned authority. 

(3) No act or proceedings of the Executive· Council or of any 
body constituted by the Executive Council shall be invalid or called 
in question by reason of the existence of any vacancy , initial or 
subsequent, in the Executive Council or in any body constituted by 
the Executive Council, as the case may be. 

( 4) One-third of the total number of members shall be a quorum 
for a meeting of the Executive Council.". 

(6) in section 22,L_ 

(i) in sub-section (2) ,-

(a) after clasue (iii), the following clause shall be inserted:-
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"(iiia) the Librarian of the University, if the post is vacant 
then the person acting as Librarian of the 
University in the case of the Faculty Council for 
Post-Graduate Studies in Arts, Commerce, Law, 
Fine Arts and Music;"; 

(b) after clause (vi), the following clause shall be inserted:-

"(vii) one student representative pursuing Post-Graduate 
studies in the University and one research scholar 
pursuing research in the University to be elected 
by Post-Graduate students and research scholars 
respectively from amongst themselves in the 
manner as may be prescribed in the statutes;"; 

(7) in section 24, in sub-section (2), after clause (viii), the following 
clause shall be inserted:-

"(ix) three student representatives pursuing Undergraduate studies 
in different streams of education in the affiliated colleges of 
the University to be elected by such students from amongst 
themselves in the manner as may be prescribed by the statutes: 

Provided that no two student representatives shall be elected 
from the same stream of education."; 

(8) for section 29, the following section shall be substituted:-

"Sclcction 29. A University Professor or a University Committee for . . . . 
Teaching Posts. Associate Professor or a University Assistant 
Professor shall be appointed by the Executive Council, on the 
recommendation of a Selection Committee, and the constitution of 
such Selection Committee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants 
Commission Regulations and Recruitment Rules framed by the State 
Government from time to time. Selection Committee shall send its 
recommendations in writing to the Vice-Chancellor along with 
reasoned record of assessment of the persons appeared before it for 
selection."; 

(9) for section 30, the following section shall be substituted:­

"Proccdure for 30. (I) At least four members, including two 
holding meeting outside subiect experts, shall constitute the quorum of Selection J 

Committee. for a meeting of the Selection Committee. 

(2) If the Executive Council does not accept the recommendation 
of a Selection Committee, it shall refer the recommendation back to 
the Selection Committee with reasons for reconsideration and if the 
Executive Council does not accept the reconsidered views of the 
Selection Committee, the matter shall be referred to the Chancellor 
with reasons and the decision of the Chancellor shall be final.". 

s. In the Vidyasagar University Act, 1981,­

( I) in section 2,-

( i) after clause (17), the following clause shall be inserted:-

'(l 7a) "State Government" means the Government of West 
Bengal in the Higher Education Department;'; 

(ii) in clause (20), for the words "a Professor, Associate Professor, 
Assistant Professor, Reader, Principal, Lecturer,", the words "a 
Principal. Professor, Associate Professor, Reader, Assistant 
Professor" shall be substituted; 
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(iii) for clause (21), the following clause shall be substituted:-

' (21) "Teacher of the University" means a Professor, Associate 
Professor, Assistant Professor, or any other person, holding a 
teaching post including a part-time teaching post, appointed 
or recognized as such by the University;'; 

(iv) clause (24) shall be omitted; 

(2) for section 9, the following section shall be substituted:-

"The Vice­
Chancellor. 

9. (I) (a) The Vice-Chancellor shall be appointed 
from the persons of the highest level of competence, 

integrity, morals and institutional commitment. The Vice-Chancellor shall 
be a distinguished academic with a minimum of ten years of experience in 
a University system of which atleast 5 years shall be as professor or ten 
years of experience in a reputed research or academic administrative 
organisation of which atleast 5 years snail be in an equf<.ralent position of 
professor. 

(b) The Vice-Chancellor shall be appointed by the Chancellor out of 
the panel of three names recommended in order of preference by the 
Search Committee constituted by the State Government. While preparing 
the panel, the Search Committee must give proper weightage to academic 
excellence, exposure to the higher education system in the country and 
abroad and adequate experience in academic and administrative governance 
and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:­

(i) a n~ininee of the Chancellor, who shall be the Chairperson of 

the Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 

(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence in 
the sphere of higher education and shall not be connected in any 
manner with the University or colleges or institutions affiliated with 
the University or recognised by it. 

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he 
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re­
appointment for another term of four years or till he attains the age of sixty-five years, 
whichever is earlier, following the provisions of sub-section (I). 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue 
in office till a successor assumes office, provided that he shall not continue as such for 
any period exceed ing six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall 
be paid from the University Fund such salary and allowances as the Chancellor may 
decide in consultation with the State Government. 

( 4) The Vice-Chancellor may resign his office by writing under his hand addressed 
to the Chancellor. 

(5) lf-

(a) the Vice~Chancellor is, by reasons of leave, ill ness o r other cause , 
ten:poran ly unable to exercise the powers and perform the duties of his 
office, or 
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(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death, 
resignation, removal, expiry of term of his office or otherwise, 

then, during the period of such temporary inability or pending the appointment of a 
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister 
may appoint a person to exercise the powers and perform the duties of the Vice­
Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation or expiry of the term of his office, removal or otherwise shall be filled up 
by appointment of a Vice-Chancellor in accordance with the provisions of sub-section 
(I) within a period of six months from the date of occurrence of the vacancy, and such 
period shall be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers and perform the 
duties of the Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he 
is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of unsound 
mind; or 

(b) has become an undischarged insolvent and stands so declared by a competent 
Court; or 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him .or if the 
continuance in the office of the Vice-Chancellor is detrimental to the 
interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

(g) has been convicted by a court for any offence within the concept and 
meaning of the Code of Criminal Procedure, 1973; or 

(h) is a member of, or otherwise associated with, any political party or acts in 
any partisan manner while in office. 

Explanation.- For the purpose of this sub-clause, whether any party is 
a political party or any association is a political association or any act of 
the Vice-Chancellor is partisan, decision of the Chancellor thereon shall 
be final: 

Provided that the Vice-Chancellor shall be given a reasonable opportunity 
to show cause by the Chancellor before taking recourse for his removal 
under clauses (d), (e), (f), (g) and (h)."; 

(3) for section 17, the following section shall be substituted:-

"The Court. 17. ( l) The Court shal I consist of the following 
members:-

(a) Ex officio members-

(i) the Chancellor; 

(ii) the Vice Chancellor; 
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(iii) the Deans of Faculty Councils for Post-Graduate Studies; 

(iv) the Secretary, Higher Education Department, Government 
of West Bengal or his nominee not below· the rank of Joint 
Secretary to the Government of West Bengal; 

(v) the Secretary, Finance .Department, Government of West 
Ben.oal or his nominee not below the rank of Joint Secretary b 

to the Government of West Bengal; 

(vi) the Chairman, West Bengal State Council of Higher Education 
or his nominee; 

(vii) the President, West Bengal Council of Higher Secondary 
Education; 

(viii) the President, West Bengal Madrasah Education Board; 

(ix) the Director of Public Instruction, West Bengal or his 
nominee not below the rank of Additional Director of Public 
Instruction; 

(x) a nominee of the Chairman of University Grants Commission; 

(xi) a nominee of the Chairman of National Council for Teachers' 
Education; 

(xii) the Chairman, of the College Service Commission or a 
member of the Commission as his nominee; 

(b) Representatives of Departments and Colleges-

(xiii) Heads of Departments of the University; 

(xiv) five senior most Professors of Departments of the University 
to be selected by the Vice-Chancellor in alphabetical order 
of the Department, of whom not more than one Professor 
shall be from the same Department; 

(xv) Principals of affiliated Colleoes not more than ten, to be 
b , 

nominate~ by the Vice-Chancellor of whom-

(!) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(xvi) five teachers from the Council for Undergraduate studies, of 
whom at least two shall belong to the rank of Associate 
Professor and others shall be not below the rank of Assistant 
Professor, to be elected by the members of the Council from 
amongst themselves in the manner as may be prescribed by 
the Statutes; · 

(xv'ii) one representative of officers of the University, to be elected 

from amongst themselves in the maneer as may be prescribed 
by the Statutes; 

(xviii) two representatives of non-teaching employees of whom­

(i) one from non-teaching employees of the Un iversity, 

(ii) one from non-teaching employees of the affiliated 
colleges of the University , 
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to be elected from amongst themselves in the manner as may 
be prescribed by the Statutes. 

(c) Nominated Members-

(xix) not more than five persons to be nominated by the Chancellor 

from amongst the persons interested in University education: 

Provided that no employee of the University or of a College 
or Institution affiliated with the University or recognised by 
it shall be eligible to be a member. 

(d) Special Invitee-

(xx) any official or expert in any field or eminent educationist, 

whom the University may require for advice, consultation or 
assistance, may be invited to attend the meeting: 

Provided that not more than one official or expert or 
eminent educationist may be invited in a meeting at a time. 

(2) A member of the Court shall hold office for a period of four years, if not 

expressly provided othererwise in s~b-section (I). Any vacancy among the members 
of the Court shall be filled up immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted by the Court 
shall be invalid or called in question by reason of the existence of any vacancy, initial 
or subsequent, in the Court or in any body constituted by the ·court, as the case may 
be."; 

(4) for section 20, the following section shall be substituted:-
"The Executive 
Council. 20. (I) The Executive Council shall consist of 

the following members:-

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) Secretary of Higher Education Department or his 

nominee not below the rank of Joint Secretary; 

(iii) Secretary of Finance Department or his nominee not 
below the rank of Joint Secretary; 

(iv) Chairman of West Bengal State Council of Higher 
Education or his nominee; 

(v) Director of Public Instruction or his nominee not below 
the rank of Additional Director of Public Instruction; 

(vi) the Deans of Faculty Councils for Post-Graduate Studies; 

(vii) Principals of affiliated Colleges, not more than seven, to 
be nominated by the Vice-Chanceilor of whom-

(1) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 
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(b) Other Members-

(viii) thre~ Heads of Departments, by rotation for one year in 
alphabetical order of the Department, to be selected by 
the Vice-Chancellor; 

(ix) twelve teachers from the faculty council for Post­
Graduate studies of whom five shall be Professors, four 
shall be Associate Professors and three shall be Assistant 
Professors and they shall be elected by the members of 
the faculty council from amongst themselves in the 
manner as may be prescribed by Statutes; 

(x) five Teachers of whom atleast two shall belong to the 

rank of Associate Professor and Others. shall be not 
below the rank of Assisstant Professor from the council 
for Undergraduate studies to be elected by the members 

of the Council from amongst themselves in the manner 
as may be prescribed by Statutes; 

(xi) two persons to be nominated by the Chancellor 
interested in University education: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or 
recognised by it shall be eligible to be a member. 

(2) A meinber of the Executive Council shall hold office for a period of four 
years, if not expressly provided otherwise in sub-section (l). Any vacancy among the 
members of the Executive Council shall be filled up immediately by the concerned 
authority. 

(3) No act or proceedings of the Executive Council or of any body constituted by 
the Executive Council shall be invalid or called in question by reason of the existence 

of any vacancy. initial or subsequent, in the Executive Council or in any body constituted 
by the Executive Council, as the case may be. 

(4) One-third of the total number of members shall be a quorum for a meeting of 
the Executive Council."; 

(5) in section 22,-

(i) in sub-section (2),-

(a) after clasue (iii), the following clause shall be inserted:-

"(iiia) the Librarian of the University, if the post is vacant then the 

person.acting as Librarian of the University in case of Faculty 
Council for Post-Graduate studies in Arts and Commerce· 

' 
(b) after clause (vii), the following clause shall be inserted:-

"(viii) ?.ne student representative pursuing Post-Graduate studies 

'.n the University and one research scholar pursuing research 

111 the University to be elected by Post-Graduate students 

~nd research scholars, respectively, from amongst themselves 

111 the manner as may be prescribed by the Statutes"· 
' 
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(6) in section 24,-

(a) in sub-section (2), after clause (vi), the following clause shall be 
inserted:-

"(vii) three student representatives pursuing Undergraduate studies 
in different streams of education in the affiliated colleges of 
the University to be elected by such students from amongst 
themselves in the manner as may be prescribed by the Statutes: 

Provided that no two student representatives shall be elected from 
the same stream of education."; 

(b) in sub-section (3), after claus~ (v), the following clause shall be 
inserted:-

"(vi) one student representative pursuing Undergraduate studies in 
Law in an affiliated college of the University."; 

(7) for section 29, the following section shall be substituted:-

"Selection 
Committee for 
Teaching Posts. 

29. A University Professor or a University Associate Professor 
· or a University Assistant Professor shall be appointed by the Executive 
Council, on the recommendation of a Selection Committee, and the 

constitution of such Selection Committee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants Commission Regulations 
and Recruitment Rules framed by the State Government from time to time. The Selection 
Committee shall send its recommendations in writing to the Executive Council alongwith 
reasoned record of assessment of the persons appeared before it for selection"; 

(8) for section 30, the following section shall be substituted:-

"Procedure for 
holding meetings 
of the Selection 
Committee. 

30. ( l) At least four members, including two outside subject experts, 
shall constitute the quorum for a meeting of the Selection Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation back to the Selection Committee with 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 

views of the Selection Committee, !he matter shall be referred to the Chancellor with 
reasons and the decision of the Chancellor shall be final". 

6. In the Kalyani University Act, 1981,­

( I) in st!ction 2,-

(i) after clause (16), the following clause shall be inserted:-

'( 16a) "State Government" means the Government of West Bengal 
in the Higher Education Department;'; 

(ii) in clause ( 19), for the words "Assistant Professor, Reader, Lecturer", 
the words "Associate Professor, Reader, Assistant Professor" shall 

be substituted; 

(iii) for clause (20), the following clause shall be substituted:-

'(20) "Teacher of the University" means a Professor, Associate 
Professor, Assistant Professor, or any other person, holding 
a teaching post including a part time teaching post, appointed 

or recognized as such by the University.'; 
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(iv) clause (23) shall be omitted. 

(2) for section 9, the following section shall be substituted:-

9. (1) (a) The Vice-Chancellor shall be appointed from the persons "The Vice­
Chancellor. 

of the highest level of competence, integrity, morals and institutional 
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum 
of ten years of experience in a University system of which atleast 5 years shall be as 
professor or ten years of experience in a reputed research or academic administrative 
organisation of which atleast 5 years shall be in an equivalent position of professor. 

(b) The Vice-Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must give 
proper weightage to academic excellence, exposure to the higher education system in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:-

(i) a nominee of the "Chancellor, who shall be the Chairperson of the 
Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 

(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence in the sphere of 
higher education and shall not be connected in any manner with the University or 
colleges or institutions affiliated with the University or recognised by it. 

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he 
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re­
appointment for another term of four years or till he attains the age of sixty-five years, 
whichever is earlier, following the provisions of sub-section (1). 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
?f the Vic~-Chancellpror his attaining the age of sixty-five years, allow him to continue 
m offic~ till a succ~sso~ assumes office, provided that he shall not continue as such for 
any penod exceeding six months. 

(3_) The Vice-Ch_ance!lor shall be a whole-time officer of the University and shall 
be ~aid_ from the University Fund such salary and allowances as the Chancellor ma 
decide m consultation with the State Government. y 

( 4) The Vice-Chancellor may resign his office by writing under his hand addressed 
to the Chancellor. 

(5) lf-

(a) the Vice~Chancellor is, by reasons of leave, illness or other cause 
te~poranly unable to exercise the powers and perform the duf f h" , 
office, or ies o ts 

(b) a v~can~y occurs in the office of the Vice-Chancellor by reason of death 
resignation, removal, expiry of term of his office or otherwise , 

then, during the period of such temporary inability or endin . ' 
Vice-Chancellor, as the case may be the Chancel! . p g ~he aP.pomtment of a 

. ' or m consultation with the M" · t 
may appomt a person to exercise the powers and perform th d 1· f m1_s er 
Chancellor. e u ies o the Vice-
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(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation or expiry of the term of his office, removal or otherwise shall be filled up 
by appointment of a Vice-Chancellor in accordance with the provisions of sub-section 
( l) within a period of six months from the date of occurrence of the vacancy, and such 
period shall be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clau·se (b) of sub-section (2), or a person is appointed.by the 
Chancellor in consultation with the Minister to exercise the powers and perform the 
duties of the Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he 
is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of unsound 
mind; or 

(b) has become an undischarged insolvent and stands so declared by a competent 
Court; or 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him or if the 
continuance in the office of the Vice-Chancellor is detrimental to the 
interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence ot gross financial irregularity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

(g) has been convicted by ~ court for any offence within the concept and 
meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political party or acts in 
any partisan manner while in office. 

Explanation.-For the purpose of this sub-clause, whether any party is a political 
party or any association is a political association or any act of the Vice Chancellor is 
partisan, decision of the Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be given a reasonable opportunity to show 
cause by the Chancellor before taking recourse for his removal under clauses (d), (e), 
(t), (g) and (h}.". 

(3) for section 17, the following section shall be substituted:-

"The Court. 17. ( l) The Court shall consist of the following members:-

( a) Ex officio members-

(i) the Chancellor; 

(ii) the Vice-Chancellor; 

(iii) the Deans of Faculty Councils for Post-Graduate Studies; 

(iv) the Secretary, Higher Education Department, Government of West 
Bengal or his nominee not below the rank of Joint Secretary to .the 
Government of West Bengal; 

(v) the Secretary, Finance Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the 
Government of West Bengal; 
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(vi) the Chairman, West Bengal State Council of Higher Education or 
his nominee; 

(vii) the President, West Bengal Council of Higher Secondary Education; 

(viii) the President, West Bengal Madrasah Education Board; · 

(ix) the Director of Public Instruction, West Bengal or his nominee not 
. below the rank of Additional Director of Public Instruction; 

(x) a nominee of the Chairman of University Grants Commission; 

(xi) a nominee of the Chairman of National Council for Teachers' 
Education; 

(xii)· the Chairman of the College Servic~ Commission or a member of 
the Commission as his nominee; 

(b) Representatives of Departments and Colleges­

(xiii) Heads of Departments of the University; 

(xiv) five senior most Professors of Departments of the University to be 
selected by the Vice-Chancellor in alphabetical order of the 
Department, of whom not more than one Professor shall be from 
the same Department. 

(xv) Principals of affiliated Colleges, not more than ten, to be nominated 
by the Vice-Chancellor of whom-

(1) one shall. be from a Teacher's Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(xvi) five teachers form the Council for undergraduate studies, of whom 
at least two shall belong to the rank of Associate Professor and 
others shall be not below the rank of Assistant Professor, to be 
elected by the members of the Council from amongst themselves 
in the manner as may be prescribed by the Statutes; 

(xvii) one representative of officers of the University, to be elected from 
amongst themselves in the manner as may be prescribed by the 
Statutes; 

(xviii) two representatives of non-teaching employees of whom­

(i) one from non-teaching employees of the University, 

(ii) one from non-teaching employees of the affiliated colleges of 
the University, 

to be elected from amongst themselves in the manner as may be 
prescribed by the Statutes; 

(c) Nominated Members-

(xix) not more than five persons to be nominated by the Chancellor 
from amongst the persons interested in University education: 

Provided that no employee of the University or of a c II 
or I ft f ff"!" d . ' o ege ns 1 u 1011 a 1 iate with the University or recognis d b ·t 
shall be eligible to be a member- e Y 1 , 

(d) Special Invitee-

(xx) any official or expert in any field or eminent educationist h 
the Univ ·t · , w om 

b _er~i Y may require for advice, consultation or assistance 
may e mv1ted to attend the meeting: ' 
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Provided that not more than one official or expert or eminent 
educationist may be invited in a meeting at a time. 

(2) A memper of the Court shall hold office for a period of four years, if not 
expressly provided otherwise in sub-section (l). Any vacancy among the members of 
the Court shall befilled up immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted by the Court 
shall be invalid or called in question by reason of the existence of any vacancy, initial 
or subsequent, in the.Court or in any bqdy constituted by the Court, as the case may 
be."; 

(4) for section 20, the following section shall be substituted:-

"The Executive 20. ( l) The Executive Council s,h,JII consist of the following 
Council. members :- . , 

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) Secretary of Higher Education Department or his nominee not 
below the rank of ioint Secretary; 

(iii) Secretary of Finance Department or his nominee not below the 
rank of Joint Secretary; · 

(iv) Chairman of West Bengal State Council of Higher Education or 
his nominee;· 

(v) Director of Public-Instruction or his nominee not below the rank 
of Additional Director 9f Public Instruction; 

(vi) the Deans of Faculty Councils for Post-Graduate Studies; 

(vii) Principals of affiliated CoUeges, not more than seven, to be 
nominated by the Vice-.Chancellor of whom-

(1) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(b) Other Members-

(viii) three Heads of Departments, by rotation for one year in 
alphabetical order of the Department, to be selected by the Vice­
Chancellor; 

(ix) · twelve teachers from the faculty council for Post-Graduate studies 
of whom five shall be Professors, four shall be Associate 
Professors and three shall be Assistant Professors and they shall 
be elected by the members of the faculty council from amongst 
themselves in the manner as may be prescribed by Statutes; 

(x) five Teachers of whom atleast two shall belong to the rank of 
Associate Professor and Others shall be not below the rank of 
Assisstant Professor from the council for under-graduate studies 
to be elected by the members of the Council from amongst 
themselves in the manner as may be prescribed by Statutes; 

(xi) two persons nominated by the Chancellor interested in University 
education: 

Provided that no employee of the University or of a College or 
Institution affiliated with the University or recognized by it 
shall be eligible to be a member. 
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(2) A member of the Executive Council shall hold office for a period of four 
years, if not expressely provided otherwise in sub-section ( 1 ). Any vacancy anwng the 
members of the ~xecutive Council shall be filled up immediately by the concerned · 
authority. 

(3) No act or proceedings of the Executive Council or of any body constituted by 
the Executive Council shall be invalid or called in question by reason of the existence 
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted 
by the Executive Council, as the case may be. 

(4) One-third of the total number of members shall be a quorum for a meeting of 
the Executive Council."; 

(5) in section 22,-

(i) in sub-section (2),-

(a) after clasue (iv), the following clause shall be inserted:-

"(iva) the Librarian of the University, if the post is vacant 
then the person acting as Librarian of the University in 
case of Faculty Council for. Post~Graduate studies in 
Arts and Commerce; 

(b) after clause (viii), the following clause shall be inserted:-

"(ix) one student- representative pursuing Post-Graduate 
studies in the University and one research scholar 
pursuing research in the University to be elected by 
Post-Graduate students and research scholars, 
respectively, from amongst themselves in the manner 
as may be prescribed by the Statutes"; 

(ii) in sub-section (3), after clause (viii), the following clause shall be 
inserted:-

"(ix) one student representative pursuing ·Post-Graduate 
studies in the University and one research scholar 
pursuing research in the University to be elected by 
post graduate students and resear~h scholars, 
respectively, from amongst themselves m the manner 
as may be prescribed by the Statutes"; 

(6) in section 23A,-

(a) in sub-section (2), after clause (f), the following clause shall be 
inserted:-

"(g) three student representatives pursuing Undergraduate studies 
in different streams of education in the affiliated colleges of 
the University to be elected by such students from amonost 

\ b 

themselves in the manner as may be prescribed by the Statutes: 

Provided that no two student representatives shall be elected 
from the same stream of education."; 

(7) for section 27, the following section shall be substituted:-

27. A University Professor or a University Associate Professor 
or a University AssistantProfessor shall be appointed by the Executive 
Council , on the recom!JIBndation of a Selection Committeel and the 

constitution of such Selection Committee as well as the procedure for holdino its 

meetings shall be in consonance with the University Grants Commission ReguiaJons 

and Recru itment Rules framed by the State Gov~ment from time to time. The S_e)ection 

Committee shall send its recorrHne'ndations in writing to the Executive Council aloi;gwith 

reasoned record of assessment of the persons appeared before it for selection"· 
' 

"Selection 
Committee for 
Teaching Posts. 
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(8) for section 28, the following section shall be substituted:-
"Procedure for 28. (l) At least four members, including two outside subject 
holding meeting 
of Selection experts, shall constitute the quorum for a meeting of the· Selection 
Committee. Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation b_ack to the Selection Committee with 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reasons and the decision of the Chancellor shall be final.". 

7. In the West Bengal State University (Barasat, North 24~Parganas) Act, 2007,­

(l) in section 2,-

(i) after clause (19), the following clause shall be inserted:-

'( 19a) "State Government" means the Government of West Bengal 
in the Higher Education Department;'; 

(ii) in clause (22), for the words "a Professor, Reader, Principal, 
Lecturer,", the words "a Principal, Professor, Associate Professor, 
Reader, Assistant Professor," shall be substituted; 

(iii) for clause (23), the following clause shall be substituted:-

'(23) "Teacher of the University" means a Professor, Associate 
Professor, Assistant Professor, or any other person, holding a teaching 
post including a part time teaching post, appointed or recognized as 
such by the Unive~sity;'; ' 

(iv) clause (27) shall be omitted; 

(2) for section 9: the following section shall be substituted:-

"The Vice­
Chancellor. 

9. (l) (a) The Vice-Chancellor shall be appointed from the 
persons of the highest level of competence, integrity, morals and 
institutional commitment. The Vice-Chancellor shall be a distinguished 

academic with a minimum of ten years of experience in a University system of which 
atleast 5 years shall be as professor or ten years of experience in a reputed research or 
academic administrative organisation of which at least 5 years shall be in an equivalent 
position of professor. . · 

(b) The Vice-Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must give 
proper weighta~e to academic excellence, exposure to the higher education system in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing :,vhile submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:-

(i) a nominee of the Chancellor, who· shall be the Chairperson of the 
Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 

(iii) a nominee of t)1e Court: 

.-·Provided that all such Members shall be persons of eminence in the 
sphere of higher education and shali" not be connecte~ in any m~~ne~ with 
the University or colleges or institutions affiliated w1th;the _v~uvers1ty or 
recognised by it. 
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(2) (a) The Vice-chancellor shall hold office for a term of four years or till he 
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re­
appointment for another term of four years or till he attains the age of sixty-five years, 
whichever is earlier, following the provisions of sub-section (l ). 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue 
in office till a successor assumes office, provided that he shall not continue as such for 
any period exceeding six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the Ulliversity and shall 
be paid from the University Fund such salary and allowances as the Chancellor may 
decide in consultation with the State Government: 

(4) The Vice-Chancellor may resign his office by writing under,his hand addressed 
to the Chancellor. 

(5) If-

(a) the Vice-Chancellor is, by reasons of leave, illness or other cause, 
temporarily unable to exercise the powers and perform the duties of his 
office; or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death, 
resignation, removal, expiry of term of his office or .otherwise, 

then, during the period of such temporary inability ·or pending the appointment of a 
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister 
may appoint a person to exercise the powers and perform the duties of the Vice­
Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death 
resignation or expiry of the term of his office, removal or otherwise shall be filled ' 
by appointment of a Vice-Chancellor in accordance with the provisions of b _up 
(I) . h. . d f . h f h d f su -section wit ma peno o six mont s rom t e ate o occurrence of the vaca d 

· d h II b h Id · I d · ct " · ncy' an such perm s a e e to me u e any perm 1or which a Vice-Chancel) · II . . . . or 1s a owed to 
contmue m office under clause (b) of sub-section (2) or a person · . 

. . . . . ' 1s appointed by the 
Chancellor m consultation with the Mm1ster to exercise the p d 
duties of the Vice-Chancellor under sub-section (5). owers an perform the 

(7) The Vice-Chancellor may be removed from his ff b · . 
is satisfied that the incumbent_ 0 ice Y the Chancellor 1f he 

' 
(a) has become insane and adjudged by a c 

mind; or ompetent court to be of unsound 

(b) has become an undischarged insolvent and stands so declared b 
Court; or Ya competent 

(c) has been physically unfit and incapable of ct· h . 
protracted illness or physical disability ; or isc argmg function due to 

(d) has wilfully omitted or refused to carry out the r . . . 
has committed breach of any of th t P ovisions of this Act or 

e erms and condition f h 
contract or has abused or misused th . s o. t e service 
continuance in the office of the v· eCphowers ve~ted m him or if the 

ice- ancellor ct · 
interest of the University; or Is etnmental to the 

(e) has been proved to be guilty of criminal b . 
negligence or gross financial irre 1 . reac~ of trust or criminal 

. gu anty or improp · t 
negligence of duty; or ne Y or gross 
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(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

(g) has been convicted by a court for any offence within. the concept and 
meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political party or acts in 
any partisan manner while in office. 

Explanation.- For the purpose of this sub-clause, whether any party is a political 
party or any association is a political association or any act of the Vice-Chancellor is 
partisan, decision of the Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be given a reasonable opportunity to show 
cause by the Chancellor before taking recourse for his removal under clauses (d), (e), 
(f), (g) and (h). "; 

(3) for section 17, the following section shall be substituted:-

"The Court. 17. (l) The Court shall consist of the following members:-

(a) Ex officio members-

(i) the Chancellor; 

(ii) the Vice-Chancellor; 

(iii) the Deans of Faculty Councils for Post-Graduate Studies; 

(iv) the Secretary, Higher Education Department, Government of West 
Bengal or his nominee not below the rank of Joint Secretary to the 
Government of West Bengal; 

(v) the Secretary, Finance Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the 
Government of West Berigal; 

(vi) the Chairman, West Bengal State Council of Higher Education or 
his nominee; 

(vii) the President, West Bengal Council of Higher Secondary Education; 

(viii) the President, West Bengal Madrasah Education Board; 

(ix) the Director of Public Instruction, West Bengal, or his nominee 
not below the rank of Additional Director of Public Instruction; 

(x). a nominee of the Chairman of University Grants Commission; 

(xi) a nominee of the Chairman of National Council for Teachers' 
Education; 

(xii) the Chairman of the College Service Commission or a member of 
the Commission as his nominee; 

(b) Representatives of Departments and Colleges­

(xiii) Heads of Departments of the University; 

(xiv) five senior most Professors of Depattments of the University to be 
selected by the Vice-Chancellor in alphabetical order of the 
Department, of whom not more than one Professor shall be from 
the same Department; 

(xv) Principals of affiliated Colleges, not more than ten, to be nominated 
by the Vice-Chancellor of whom-
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(I) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(VI) one shall be from Government College; 

(xvi) five teachers form the Council for Undergraduate studies, of whom 
at least two shall belong to the rank of Associate Professor and 
others shall be not below the rank of Assistant Professor, to be 
elected by the members of the Council from amongst themselves 
in the manner as may be prescribed by the Statutes; 

(xvii) one representative of Officers of the University, to be elected from 
amongst themselves in the manner as may be prescribed by the 
Statutes; 

(xviii) two representatives of non-teaching employees of whom­

(i) one from non-teaching employees of the University, 

(ii) one from non-teaching employees of the affiliated colleges of 
the University, 

to be elected from amongst themselves in the manner as may be prescribed by the 
Statutes; -

(c) Nominated Members- . 

(xix) not more than five persons to be nominated by the Chancellor from 
amongst the persons interested in University education: 

Provided that no employee of the University or of a College or 
Institution affiliated with the University or recognised by it shall 
be elegible to be a member; · 

(d) Special Invitee~ 

(xx) any official or expert in any field or eminent educationist, whom 
the Vice-Chancellor may require for advice, consultation or 
assistance, may be invited to attend the meeting: 

Provided that not more than one official or expert or eminent 
educationist may be invited in a meeting at a time. 

(2) A member of the Court shall hold office for a period of four years, if not 
expr~ssly provided otherwise in sub-section (1). Any vacancy amo!lg the members of 
the Court shall be filled up immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted by the Court 
shall be invalid or called in question by reason of the existence of any vacancy, initial 
or subsequent, in the Court or in any body constituted by the Court, as the case ma 
be."; · 1 · y 

( 4) for section 20, the following section shall be substituted:-

" The Executive . 20. (I) The Executive Cou.ncil shall consist of the followino 
Council. members:- · 1:;, 

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) Secretary of Higher Education Department or his nom1·ne t b I · ' 
· · e no e ow the rank of Jomt Secretary; · · - : 

(iii) Secretary of Finance Department or his nominee not b I h •· . 
Joint Secretary; · e ow t e rank of 
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(iv) Chairman of West Bengal State Council of Higher Education or his 
nominee; 

(v) Director of Public Instruction or his nominee not below the rank of 
Additional Director of Public Instruction; 

(vi) the Deans of Faculty Councils for Post-Graduate Studies, 

(vii) Principals of affiliating Colleges, not more than seven, to be nominated 
by the Vice-Chancellor-of whom-

(1) one shall be from a Teachers' Training College; 

(II) one shall be fro"! a Law College; 

(Ill) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(V) one shall be from Government College; 

(b) Other Members-

( viii) three Heads of Departments, by rotation for one year in alphabetical order 
of the Department, to be selected by the Vice-Chancellor; 

(ix) twelve teachers from the faculty council for Post-Graduate studies of 
whom five shall be Professors, four shall be Associate Professors and 
three shall be Assistant Professors and they shall be elected by the members 
of the faculty council from amongst themselves in the manner as may be 
prescribed by Statutes; 

(x) five Teachers of whom atleast two shall belong to the rank of Associate 
Professor and Others shall be not below the rank of Assisstant Professor 
from the Council for Undergraduate studies, to be elected by the members 
of the Council from amongst themselves in the manner as may be 
prescribed by Statutes; 

(xi) two persons nominated by the Chancellor interested in University education: 

Provided that no employee of the University or of a College or Institution 
affiliated with the University or recognised by it shall be eligible to be a 
member. 

(2) A member of the Executive Council shall hold office for a period of four 
years, if not expressely provided otherwise in sub-section (I). Any vacancy among the 
members of the 'Executive Council shall be filled up immediately by the concerned 
authority. 

(3) No act or proceedings of the Executive Council or of any body constituted by 
the Executive Council shall be invalid or called in question by reason of the existence 
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted 
by the Executive Council; as the case may be. 

( 4) One-third of the total number of members shall be a quorum for a meeting of 
the Executive Council."; 

(5) in section 22,-

(i) in sub-section (2),-

(a) after clasue (iv), the following clause shall be inserted:-

"(iva) the Librarian of the University, if the post is vacant then the 
person acting as Librarian of the University in the case of the 
Faculty Council for Post~Graduate Studies in Arts; 
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(b) after clause (vii), the following clause shall be inserted:-

"(viii) one student representative pursuing Post-Graduate studies 
in the University and one research scholar pursuing research 
in the University to be elected by Post-Graduate students 
and research scholars respectively from amongst themselves 
in the manner as may be prescribed in the Statutes"; 

(6) in section 24, in sub-section (2), after clause (vi), the ftjllmying clause 
shall be inserted:-

"(vii) three student representatives pursuing Unde~graduate studies 
in different streams of education in the affiliated colleges of 
the University to be elected by such students from amongst 
themselves in the manner as may be prescribed by the Statutes: 

Provided that no two student representatives shall be elected 
from the same stream of education."; 

(7) for section 29, the following section shall be substituted:-

"Selection 29. A University Professor or a University Associate Profes~or 
Com:;iittee /~ or a University Assistant Professor shall be appointed by the Executive 
0~~~e~~~t;. e Council, on the recommendation of a Selection Committee, and the 
constitution of such Selection Committee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants Commission Regulations 
and Recruitment Rules framed by the .State Government from time to time. 
The Selection Committee shall send its recommendations in writing to the Executive 
Council alongwith reasoned record of assessment of the persons appeared before it for 
selection."; · 

(8) for section 30, the following section shall be substituted:-
"Procedure for 
holding meeting 
of Selection 
Committee. 

30. (I) At least four ;me111bers, including two outside subject 
experts, shall constitue the quorum for a meeting of the Selection 
Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation back to the Selection Committee with 
reasons for reconsideration and if th~ Executive Council does not accept the reconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reasons and the decision of the Chancellor shall be final.". 

8. In the Gour Banga University Act, 2007,­

( I) in section 2,-

(i) after clause (20), the following clause shall be inserted:-

'(20a) "State Government" means-the Government of West Benoa! 
in the Higher Educatio.n Department;'. . b 

in clause (23), for the words "a Professor Reader p · · 1 
.. .. . . , , nnc1pa , 

Lecturer, , the words a Principal Professor Assoc·iate p + 
. ' , · ro1essor Reader, Assistant Professor," shall be substituted· ' , 

(ii) 

(iii) for clause (24), the following clause shall be substituted:-

'(24) "Teacher of the University" means a Professor A . 
p of: A · p f , ssoc1ate 

r essor, ss1stant ro essor, or any other ·person h td· 
a teach in~ post including a part time teaching post, a'pp~in~~~ 
or recognized as such by the University;'; 
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(iv) clause (28) shall be omitted; 

(2) for section 9, the following section shall be substituted:-

9. (1) (a) The Vice-Chancellor shall be appointed from the persons 'The Vice­
Chanccllor. 

of the highest level of competence, integrity, morals and institutional 
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum 
of ten years of experience in a University system of which atleast 5 years shall be as 
professor or ten years of experience in a reputed research or academic administrative 
organisation of which atleast 5 years shall be in an equivalent position of professor. 

(b) The Vice-Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must give 
proper weightage to academic excellence, exposure to the higher education system in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:-

(i) a nominee of the Chancellor, who shall be the Chairperson of the 
Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 

(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence in the 
sphere of higher education and shall not be connected in any manner with 
the University or colleges or institutions affiliated with the University or 
recognised by it. 

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he 
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re­
appointment for another term of four years or till he attains the age of sixty-five years, 
whichever is earlier, following the provisions of sub-section (I). 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue 
in office till a successor assumes office, provided that he shall not continue as such for 
any period exceeding six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall 
be paid from the University Fund such salary and allowances as the Chancellor may 
decide in consultation with the State Government. 

(4) The Vice-Chancellor may resign his office by writing under his hand addressed 
to the Chancellor. 

(5) If-

(a) the Vice-Chancellor is, by reasons of leave, illness or other cause, 
temporarily unable to exercise the powers and perform the duties of his 
office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death, 
resignation, removable, expiry of term of his office or otherwise, 

then, during the period of such temporary inability or pending the appointment of a 
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister 
may appoint a person to exercise the powers and perform the duties of the Vice­
Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation or expiry of the term of his office, removal or otherwise shall be filled up 
by appointment of a Vice-Chancellor in accordance with the provisions of sub-section 
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( l) within a period of six months from the date of occurrence of the vacancy, and such 
period shall be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers· and perform the 
duties of the Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he 
is satisfied that the incumbent,-

( a) has become insane and adjudged by a competent court to be of unsound 
mind; or 

(b) has become an undischarged insolvent and stands so declared by a competent 
Court; or 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or physicai disability ; or 

(d) has willfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him or if the 
continuance in the office of the Vice-Chancellor is detrimental to the 
interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

(g) has been convicted by a court for any offence within the concept and 

[PART IV 

meaning of the Code of Criminal Procedure, I 973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political party or acts in 
any partisan manner while in office. 

Explanation.-For the purpose of this sub-clause, whether any party is a political 
party or any association is a political association or any act of the Vice-Chancellor is 
partisan, decision of the Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be given a reasonable opportunity to show 
cause by the Chancellor before talcing recourse for his removal under clauses (d), (e), 
(t), (g) and (h).". 

(3) for section 17, the following section shall be substituted:-
"The Court. I 7. (I) The Court shall consist of the following members:-

(a) Ex officio members­

(i) the Chancellor; 

(ii) the Vice-Chancellor; 

(iii) the Deans of Faculty Councils for _Post-Graduate Studies; 

(iv) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(v) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(vi) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(vii) the President, West Bengal Council of Higher Secondary Education; 



PART IV] THE KOL.KATA GAZETfE, EXTRAORDINARY, DECEMBER 16, 2011 

The West Bengal University Laws 
(Amendment) Bill, 2011. 

(Clause 8.) 

(viii) the President, West Bengal Madrasah Education Board; 

(ix) the Director of Public Instruction, West Bengal or his nominee not below 
the rank of Additional Director of Public Instruction ; 

(x) a nominee of the Chairman of University Grants Commission; 

(xi) a nominee of the Chairman of National Council for Teachers' Education; 

(xii) the Chairman of the College Service Commission or a member of the 
Commission as his nominee. 

(b) Representatives of Departments and Colleges­

(xiii) Heads of Departments of the University; 

(xiv) five senior most Professors of Departments of the University to be selected 
by the Vice-Chancellor in alphabetical order of the Department, of whom 
not more than one Professor shall be from the same Department. 

(xv) Principals of affiliated Colleges, not more than ten, to be nominated by 
the Vice-Chancellor of whom-

(1) one shall be from a Teachers' Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(JV) one shall be from Women's College; 

(xvi) five teachers from the Council for Undergraduate studies, of whom at 
least two shall belong the rank of Associate Professor and others shall be 
not below the rank of Assistant Professor, to be elected by the members 
of the Council from amongst themselves in the manner as may be 
prescribed by the Statutes; 

(xvii) one representative of officers of the University, to be elected from amongst 
themselves in the manner as may be prescribed by the Statutes; 

(xviii) two representatives of non-teaching employees of whom-

(i) one from non-teaching employees of the University, 

(ii) one from non-teaching employees of the affiliated colleges of the 
University, 

to be elected from amongst themselves in the manner as may be prescribed by the 

Statutes. 

(c) Nominated Members-

(xix) not more than five persons to be nominated by the Chancellor from amongst 
the persons interested in University education: 

Provided that no employee of the University or of a College or Institution 
affiliated with the University or recognised by it shall be eligible to be a 
member; 

(d) Special Jnvitee-
(xx) any official or expert in any field or eminent educationist, whom the 

Vice-Chancellor may require for advice, consultation or assistance, may 
be invited to attend the meeting : 

Provided that not more than one official or expert or eminent educationist 
may be invited in a meeting at a time. 

(2) A member of the Court shall hold office for a period of four years, if not 
expressly provided otherwise in sub-section (I). Any vacancy among the members of 
the Court shall be filled up immediately by the concerned authority. 
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d. f the Court or of any body constituted by the Court (3) No act or procee mgs o · · · I 
h II be invalid or called in question by reason of the existence of any vacancy, m1tia 

s a b t · the Court or in any body constituted by the Court, as the case may or su sequen , m 
be."; 

(4) for section 20, the following section shall be substituted:-

20. (1) The Executive Council shall consist of the following "The Executive 

Council. members:- · 

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) Secretary of Higher Education Department or his nominee not below the 
rank of Joint Secretary; 

(iii) Secretary of Finance Department or his nominee not below the rank of 
Joint Secretary; 

(iv) Chairman of West Bengal State Council of Higher Education or his 
nominee; 

(v) Director of Public Instruction or his nominee not below the rank of 
Additional Director of Public Instruction; 

(vi) the Deans of Faculty Councils for Post-Graduate Studies; 

(vii) Principals of affiliating Colleges, not more than seven, selected by rotation 
for a term of one year, by the Undergraduate Council of whom-

(1) one shall be from a Teachers' Training College; 

· (II) one sh_all be from a Law College; 

(III) one shall be from other Professional College; 

(IV) one shall be from Women's College; 
(b) Other Members-

(viii) three Heads of Departments, by rotation for one year in alphabetical order 
of the Department, to be selected by the Vice-Chancellor; 

(ix) twelve teachers from the faculty council for Post-Graduate studies of 
whom five shall be Professors, four shall be Associate Professors and 
three shall be Assistant Professors and they shall be elected by the members 
of the faculty council from amongst themselves in the manner as may be 
prescribed by statutes; 

(x) five Teachers of whom atleast two shall belong to the rank of Associate 
Professor and Others shall be not below the rank of Assisstant Professor 
from the Council for Undergraduate studies, to be elected by the members 
of the Council from amongst themselves in the manner as may be 
prescribed by Statutes; 

(xi) two persons nominated by the Chancellor, interested in University 
education: 

Provided that no employee of the University or of a College or Institution 
affiliated with the University or recognised by it shall be eligible to be a 
member. 

(2) A member of the Executive Council shall hold office for a period of four 
years, if not expressly p~ovided ot~erwise in sub-section (I). Any vacancy among the 
members of the Executive Councll shall be filled up immediately by the concerned 
authority. - . 

[PART IV 
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(3) No act or proceedings of the Executive Council 9r of any body constituted by 
the Executive Council shall be invalid or called in question by reason of the existence 
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted 
by the Executive Council, as the case may be. 

(4) One-third of the total number of members shall be a quorum for a meeting of 
the Executive Council."; 

(5) · in section 22,-
(i) in sub-section (2),-

(a) after clasue (iii), the following clause shall be inserted:-
"(iiia) the Librarian of the University, if the post is vacant 

then the person acting as Librarian of the University in 
the case of the Faculty Council for Post-Graduate Studies 
in Humanities, Social Sciences and Commerce;" 

(b) after clause (vi), the following clause shall be inserted:-
"(vii) one student representative pursuing Post-Graduate 

studies in the University and one research scholar 
pursuing research in the University to be elected by 
post graduate students and research scholars respectively 
from amongst themselves in the manner as may be 
prescribed by the Statutes;"; 

(6) in section 24, in sub-section (2), after clause (vi), .the following clause 
shall be inserted:-

"(vii) three student representatives pursuing Undergraduate studies in 
different streams of education in the affiliated colleges of the University 
to be elected by such students from amongst themselves in the manner as 
may be prescribed by the Statutes: 

Provided that no two student representatives shall be elected from the 
same stream of education."; 

(7) for section 29, the following section shall be substituted:-
"Selection U · · A · p " Committee for 29. A University Professor or a nivers1ty ssoc1ate ro1essor or 
Teachers of the a University Assistant Professor shall be appointed by the Executive 
University. Council, on the recommendation of a Selection Committee, and the 
constitution of such Selection Committee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants Commission Regulations 
and Recruitment Rules framed by the State Government from time to time. The Selection 
Committee shall send its recommendations in writing to the Executive Council 
along with reasoned record of assessment of the persons appeared before it for 
selection."; 

(8) for section 30, the following section shall be substituted:-

"Procedure for 30. (1) At least four members , inclduing two outside subject 
~f1~~~~ci~~eting experts, shall constitue the quorum for a meeting of the Selection 
Committee. Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation back to the Selection Committee with 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reasons and the decision of the Chancellor shall be final." . 

9
0 
In the Sidho-Kanho-Birsha University Act, 2010,­

( I) in section 2,-
( i) in clause (25 ), for the words "a Professor, Principal , Reader 

Lecturer", the words "a Principal, Professor, Associate Professor, 
Reader, Ass istant Professor" shall be substituted ; 
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(ii) for clause (26), the following clause shall be substituted:-

'(26) "Teacher of the University" means a Professor, Associate 
Professor, Assistant Professor, or any other person, holding 
a teaching post including a part time teaching post, appointed 
or recognized as such by the University;'; 

(iii) clause (30) shall be omitted; 

(2) for section 9, the following section shall be substituted:-

"The Vice- 9. (I) (a) The Vice-Chancellor shall be appointed from the persons 
Chancellor. of the highest level of competence, integrity, morals and institutional 
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum 
of ten years of experience in a University system of which atleast 5 years shall be as 
professor or ten years of experience in a repu~ed resear~h or acad:~ic administrative 
organisation of which atleast 5 years shall be In an equivalent pos1llon of professor. 

(b) The Vice-Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must give 
proper weightage to academic excellence, exposure to the higher education system in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:-

(i) a nominee of the Chancellor, who shall be the Chairperson of the 
Committee; 

(ii) a nominee of the Chairman, University Grants Commission; 
(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence in the sphere of 

higher education and shall not be connected in any manner with the University or 
colleges or institutions affiliated with the University or recognised by it. 

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he 

attains the age of sixty-five years, whichever is earlier, and shall be eligible for re­

appointment for another term of four years or till he attains the age of sixty-five years, 
whichever is earlier, following the provisions of sub-section (I). 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue 

in office till a successor assumes office, provided that he shall not continue as such for 
any period exceeding six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall 

be paid from the University Fund such salary and allowances as the Chancellor may 
decide in consultation with the State Government. 

(4) The Vice-Chancellor may resign his office by writing under his hand addressed 
to the Chancellor. 

(5) If- . 

(a) the Vice-Chancellor is, by reasons of leave, illness or other cause, 

temporarily unable to exercise the powers and perform the duties of his 
office, or 

[PART IV 
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(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death, 

resignation, removal, expiry of term of his office or otherwise, 

then, during the period of such temporary inability or pending the appointment of a 

Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister 

may appoint a person to exercise the powers and perform the duties of the Vice­

Chancellor. 

( 6) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation or expiry of the term of his office, removal or otherwise shall be filled up 
by appointment of a Vice-Chancellor in accordance with the provisions of sub-section 
(I) within a period of six months from the date of occurrence of the vacancy, and such 
period shall be held to include any perio_d for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers and perform the 
duties of the Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he 
is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of unsound 
mind; or 

(b) has become an undischarged insolvent and stands so declared by a competent 
Court; or 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or physical disability ; or 

(d) 

(e) 

has wilfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him or if the 
continuance in the office of the Vice Chancellor is detrimental to the 
interest of the University; or 

has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

{g) has been convicted by a court for any offence within the concept and 
meaning of the Code of Criminal Procedure, 1973; or 

(h) is a member of, or otherwise associated with, any political party or acts in 
any partisan manner while in office. 

E-rplanation.- For the purpose of this sub-clause, whether any party is a political 
arty or any association is a political association or any act of the Vice Chancellor is 

p rt·san decision of the Chancellor thereon shall be final: pa I , 

Provided that the Vice-Chancellor shall be given a reasonable opportunity to show 
cause by the Chancellor before taking recourse for his removal under clauses (d), (e), 

(f), {g) and (h)." · 
(3) for section 17, the following section shall be substituted:-

"T~e court. 17. ( 1) The Court shall consist of the following members:-

(a) Ex officio members­

(i) the Chancellor; 

(ii) the Vice-Chancellor; 

(iii) the Dean of Faculty Councils for Post-Graduate Studies; 
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(iv) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(v) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(vi) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(vii) the President, West Bengal Council of Higher Secondary Education; 

(viii) the President, West Bengal Madrasah Education Board; 

(ix) the Director of Public Instruction, West Bengal or his nominee not below 
the rank of Additional Director of Public Instruction; 

(x) a nominee of the Chairman of University Grants Commission; 

(xi) a nominee of the Chairman of National Council for Teachers' Education; 

(xii) the Chairman of the College Service Commission or a member of the 
Commission as his nominee; 

(b) Representatives of Departments and Colleges­

(xiii) Heads of Departments of the University; 

(xiv) five senior most Professors of Departments of the University to be selected 
by the Vice-Chancellor in alphabetical order of the Department, of whom 
not more than one Professor shall be from the same Department. 

(xv) Principals of affiliated Colleges, not more than ten, to be nominated by 
the Vice Chancellor of whom-

(xvi) 

(xvii) 

(xviii) 

(1) one shall be from a Teacher's Training College; 

(II) one shall be from a Law College; 

(III) one shall be from other Professional College; 

(V) one shall be from Women's College; 

five teachers from the Council for undergraduate studies, of whom at 
least two shall belong the rank of Associate Professor and others shall be 
not below the rank of Assistant Professor, to be elected by the members 
of the Council from amongst themselves in the manner as may be 
prescribed by the Statutes; 

one repr1ese~tatihve of officers of the University, to be elected from amongst 
themse ves m t e maneer as may be prescribed by the Statutes· 

' 
two representatives of non-teaching employees of whom-

(i) one from non-teaching employees of the University, 

(ii) on~ fro':1 non-teaching employees of the affiliated colleges of the 
Umvers1ty, 

to be elected from amongst themselves in the manner as may be prescribed b the 
Statutes; y 

(c) Nominated Members-

(xix) not more than five persons to be nominated by the Chancellor from 
. . . amongst 

the persons mterested m Umversity education: 

~~ovided_that no em~Joye~ of the University or of a College or institution 
afftltated with the Umvers1ty or recognised by it shall be eligible to be a 
member. 

[PART IV 
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(d) Special Invitee-

(xx) any official or expert in any field or eminent educationist, whom the 
Vice-Chancellor may require for advice, consultation or assistance, may 
be invited to attend the meeting: 

Provided that not more than one official or expert or eminent educationist may be 
invited in a meeting at a time. 

(2) A member of the Court shall hold office for a period of four years, if not 
expressly provided otherwise in sub-section (l). Any vacancy among the members of 
the Court shall be filled up immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted by the Court 
shall be invalid or called in question by reason of the exi1)tence of any vacancy, initial 
or subsequent, in the Cou_rt or in any body constituted by the Court, as the case may 

be."; 
( 4) for section 20, the following section shall be substituted:-

"Thc Executive 20. (l) The Executive Council shall consist of the following 
Council. members:-

(a) Ex officio Members-

(i) the Vice Chancellor; 

(ii) Secretary of Higher Education Department or his nominee not below the 
rank of Joint Secretary; 

(iii) Secretary of Finance Department or his nominee not below the rank of 

Joint Secretary; 

(iv) Chairman of West Bengal State Council of Higher Education or his 

nominee; 

(v) Director of Public Instruction or his nominee not below the rank of 
Additional Director of Public Instruction; 

(vi) the Deans of Faculty Councils for Post-Graduate Studies; 

(vii) Principals of affiliated Colleges, not more than seven, to be nominated 
by the Vice Chancellor of whom-

(1) one shall be from a Teacher's Training College; 

(II) one shall be from a Law College; 

(Ill) one shall be from other Professional College; 

(IV) one shall be from Women's College; 

(b) Other Members-
( viii) three Heads of Departments, by rotation for one year in alphabetical order 

of the Department, to be selected by the Vice-Chancellor; 

(ix) twelve teachers from the faculty council for Post-Graduate studies of 
whom five shall be Professors, four shall be Associate Professors and 
three shall be Assistant Professors and they shall be elected by the members 
of the faculty council from amongst themselves in the manner as may be 
prescribed by Statutes; 

(x) five Teachers of whom atleast two shall belong to the rank of Associate 
Professor and others shall be not below the rank of Assisstant Professor 
from the Council for Undergraduate studies to be elected by the members 
of the Council from amongst themselves in the manner as may be 
prescribed by Statutes; 
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(xi) two persons nominated by the Chancellor interested in University education: 

Provided that no employee of the University or of a College or Institution 
affiliated with the University or recognised by it shall be eligible to be a 
member. 

(2) A member of the Executive Council shall hold office for a period of four 
years, jf not expressly provided otherwise in sub-section (I). Any vacancy among the 
members of the Executive Council shall be filled up immediately by the concerned 
authority. 

(3) No act or proceedings of the Executive Council or of any body constituted by 
the Executive Council shall be invalid or called in question by reason of the existence 
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted 
by the Executive Council, as the case may be. · _ 

(4) One-third of the total number of members shall be a quorum for a meeting of 
the Executive Council."; 

(5) in section 22,-

(i) in sub-section (2),-
(a) after clause (iv), the following clause shall be inserted:-

"(iva) the Librarian of the University, if the post is vacant 
then the person acting as Librarian of the University in 
case of Faculty Council for Post-Graduate studies in 
Arts;"; 

(b) after clause (vii), the following clause shall be inserted:-

"(viii) one student representative pursuing Post-Graduate 
studies in the University and one research scholar 
pursuing research in the University to be elected by 
Post-Graduate students and research scholars, 
respectively, from amongst themselves in the manner 
as may be prescribed by the Statutes."; 

(6) in section 24,-
(a) in sub-section (2) , after clause (vi), the following clause shall be 

inserted:-

"(vii) three student representatives pursuing Undergraduate studies 
in different streams of education in the affiliated colleges of 
the University to be elected by such students from amongst 
themselves in the manner as may be prescribed by the Statutes: 

Provided that no two student representatives shall be elected 
from the same stream of education ."; 

(b) in sub-section (3), after clause (v), the following clause shall be 
inserted:-
"(vi) one student representative pursuing Undergraduate studies in 

law in affiliated colleges of the University to be elected by 
such students from amongst themselves in the manner as may 
be prescribed by the Statutes."; 

(7) for s.ection 29, the following section shall be substituted:-

"Selection 29 . A University Professor or a University Associate Professor 
Committee for 
Teachers of th e or a University Assistant Professor shall be appointed by the Executi ve 
University. Council, on the recommendation of a Selection Committee -and ti 
constitution of such Selection Committee as well as the procedure for ho'idino i:e 
meetings ~hall be in consonance with the University Grants Commission Regulation: 
and Recruitment Rules framed by the State Government from time to time. The Sele f 
Committee shall send its recommendations in writing to the Executive Council alongc~~~ 
reasoned record of assessment of the persons appeared before it for selection " 

[PART IV 
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(8) for section 30, the following section shall be substituted:-

"Procedure for 
holding meeting 
of the Selection 
Committee. 

30. ( l) At least four members, including two outside subject 
experts, shall constitute the quorum for a meeting of the Selection 
Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation back to the Selection Committee wit~ 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reasons and the decision of the Chancellor shall be final.". 

10. In the Jadavpur University Act, 1981,­

( l) in section 2,-

( i) after clause (16), the following clause shall be inserted:-

'( 16a) "State Government" means the Government of West Bengal 
in the Higher Education Department;'; 

(ii) in clause (19), for the words "a Professor, Reader, Principal, 
Lecturer,", the words "a Principal , Professor, Associate Professor, 
Reader, Assistant Professor" shall be substituted; 

(2) for section 9, the following section shall be substituted:-

"The Vice- 9. (l) (a)The Vice-Chancellor shall be appointed from the persons 
Chancellor f h h" · · I d · · · · 1 · o t e 1ghest level of competence, mtegnty, mora s an mst1tut1ona 
commitment. The Vice Chancellor shall be a distinguished academic with a minimum 
of ten years of experience in a University system of which at least 5 years shall be as 
Professor or ten years of experience in a reputed research or academic administrative 
organization of which at least 5 years shall be in an equivalent position of Professor. · 

(b) The Vice Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must give 
proper weightage to academic excellence, exposure to the higher education system in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:-

(i) a nominee of the Chancellor, who shall be the Chairperson of the 
Committee; 

(ii) a nominee of the Chairman, University Grants Commission ; 

(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence in the sphere of 
higher education and shall not be connected in any manner with the University or 
colleoes or institutions affiliated with the University or recognised by it. 

b 

(2) (a) The Vice-chancello~ shall hold office for a term of four years or till he 
attains the age of sixty-five years , whichever is earlier, and shall be eligible for re­
appointment for another ten:1 of four ye~r~ or till he attain~ the age of sixty-five years, 
whichever is earlier, following the prov1s1ons of sub-section (l) . 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor oi: his attaining the age of sixty-five years, allow him to continue 
in office till a successor assumes office, provided that he shall not continue as such for 

any period exceeding six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall 
be paid from the University Fund such salary and allowances as the Chancellor may 

decide in consul tation with the State Government. 
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(4) The Vice-Chancellor may resign his office by writing under his oond addressed 
to the Chancellor. 

(5) If-
(a) the Vice-.Chancellor is, by reasons of leave, illness or other cause, 

temporarily unable to exercise the powers and perform the duties of his 
office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death, 
resignation, removal, expiry of term of his office or otherwise, 

then, during the period of such temporary inability or pending the appointment of a 
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister 
may appoint a person to exercise the powers and perform the duties of the Vice­

Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation, expiry of the term of his office, removal or otherwise shall be filled up by 
appointment of a Vice-Chancellor in accordance with the provisions of sub-section ( J) 
within a period of six months from the date of occurrence of the vacancy, and such 
period shall be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2) , or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers and 'perform the 
duties of the Vice-Chancellor und~r sub-section (5). 

_(7) The Vice-Chancellor may be removed from his office by the Chancellor if he 
is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of unsound 

mind; or 

(b) has become an undischarged insolvent and stands so declared by a competent 
Court; or 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 

· contract or has abused or misused the powers vested in him or if the 

continuance in the office of the Vice Chancellor is detrimental to the 
interest of the University; or 

(e) has ?een proved to be guilty of criminal breach of trust or criminal 
. negl_igence or gross financial irregularity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

(g) has b~en convicted by a court for any . offence within the concept and 
meantng of the Code of Criminal Procedure, 1973; or 

(h) is a me'.11ber of, or other":"is~ associated with, any political party or acts in 
any par ttsan manner while tn office. · 

Explanation.-For the purpose of this sub-clause whether a ·t · · . . . . . . . . . . . . , ny pat y ts a pohttcal 
patty 01 any assoc1at1011 ts a pol1t1cal assocratton or any act 0·f th ·v· Ch . 

. . . , e ice ancellor ts 
partisan , dec1s1011 of the Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be oiven a reasonable 
O 

t · 
. . 0 ppor u111ty to show 

cause by the Chancellor before taktno recourse for his removal d . l 
(f) , (g) and (h).". 

0 
un etc auses (d), (e) , 
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(3) for section JOA, the following sub-section shall be substituted:­
"The Pro-Vice­
Chancellor. IOA.(I) (a) The Pro-Vice-Chancellor shall be appointed from the 

persons of the highest level of competence, integrity, morals and 
institutional commitment. The Pro-Vice Chancellor shall be a distinguished academic 
with a minimum of ten years of experience in a University system of which at least 5 
years shall be as Professor or ten years of experience in a reputed research or academic 
administrative organization of which at least 5 years shall be in an equivalent position 
of Professor. 

(b) The Pro-Vice-Chancellor shall be appointed by the Chancellor in consultation 
with the Minister. The term of his office shall be for four years and he shall be eligible 
for re-appointment for a period not exceeding four years but shall not hold office 
beyond the age of sixty-five years . 

(2) The Pro-Vice-Chancellor shall be a whole-time officer of the University and 
shall be paid frorri the University Fund such salary and allowances as the Chancellor 
may decide in consultation with the State Government. 

(3) The Pro-Vice-Chancellor may resign his office by writing under his hand 
addressed to the Chancellor. 

(4) lf-

(c) the Pro-Vice-Chancellor is, by re~son of leave, illness or other cause, 
temporarily unable to exercise the powers and perform the duties of his 
office, or 

( d) a vacanc~ occ~rs in the office of the Pro-Vice-Chancellor by reason of 
death, res1gnat1on or expiry of the term of his office, removal or otherwise, 

then, ~uring the peirod of such temporary inability or pending the appointment of a 
Pro-V1ce-Chancellor, as the case may be, the Chancellor, in consultation with the 
Minister and the Vice-Chancellor, shall authorise a senior teacher of the University or 
an officer of the University to exerci se the powers and perform the duties of the Pro­
Vice-Chancellor. 

(5) The vacancy in the office of the Pro-Vice-Chancellor occurring by reason of . 
death , resignation or expiry of the term of his office, removal or otherwise shall be 
filled up by appointment of a Pro: Vice-Chancellor in accordance with the provisions 
of sub-section (l) . . 

(6) The Pro-Vice-Chancellor may be removed from his office by the Chancellor 
if he is satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of unsound 
mind ; or 

(b) has become an undischarged insolvent and stands so declared by a competent 
Court; or 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or phys ical disability ; or 

(d) has wilfully omitted or refu sed to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him or if the 
continuance in the office of the Pro-Vice Chancellor is detrimental to the 
interest of the University ; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negli gence or gross fin ancial irregul arity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under th is Act; or 
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(g) has been convicted by a court for any offence within the concept and 

[PART IV 

_meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political party or acts in 
any partisan manner while in office. 

Explanation.-For the purpose of this sub-clause, whether any party is a political 
party or any a~sociation is a political association or any act of the Pro-Vice-Chancellor 
is partisan, decision of the Chancellor thereon shall be final: 

Provided that the Pro-Vice-Chancellor shall be given a reasonable opportunity to 
show cause by the Chancellor before taking recourse for his removal under clauses {d), 
(e), {f), (g) and (h).". 

(4) for section 16, the following section shall be substituted:-

"The Court. 16. (I) The Court shall consist of the fallowing members:-

(a) Ex officio members­

(i) the Chancellor; 

(ii) the Vice-Chancellor; 

(iii) the Pro-Vice Chancellor, 

(iv) the Deans of Faculty Councils for Post-Graduate and Undergraduate 
Studies; 

( v) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(vi) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(vii) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(viii) the President, West Bengal Council of Higher Secondary Education; 

(ix) the President, West Bengal Madrasah Education Board; 

(x) a nominee of the Chairman of University Grants Commission; 

(xi) a nominee of the Chairman of All India Council For Technical Education-
' 

(xii) a nominee of the Chairman of the National Council for Teachers' Education· 

(b) Representatives of Departments- ' 

(xiii) Heads of Departments of the University; 

(xiv) fivehteachferths, oDf whom at Ieasdt two shall be Profes~ors, elected by the 
teac ers o e epartments un er the Faculty Council for Post-G d 
and Undergraduate Studies in Engineering and Technology f ra uate 

b . rom amonost 
themselves as may e prescribed by Statutes; i:, 

(xv) five teachers, of whom at least two shall be Professors 1 
teachers of the Departments under the Faculty Council fo' ep ected by the 

d U d d S d" · r ost-Graduat an ? ergra uate tu 1es m Arts from amongst themselve e 
prescribed by Statutes; s as may be 

five teachers, of whom at least two shall be Profess 1 h f th D ors, e ected by th teac ers o e epartments under the Faculty Council i p e 
and Undergraduate Studies in Science from among t thor ost-Graduate 
be prescribed by the Statutes; s ef!lselves as may 

(xvi) 

(xvii) one representative of officers of the University 1 
th 1 · h , e ected from a 

emse ves m t e manner as may be prescribed b th S mongst 
Y e tatutes; 
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(xviii) one representative of non-teaching employees elected from amongst 
themselves in the manner as may be prescribed by the Statutes. 

(c) Nominated Members-

(xix) not more than five persons to be nominated by the Chancellor from amongst 
the persons interested in University education: 

Provided that no employee of the University or Institution affiliated 
with the University or recognised by it shall be elegible to be a member; 

(d) Special Invitee:_ 

(xx) any official or expert in any field or eminent educationist, whom the 
University may require for advice, consultation or assistance, may be 
invited to attend the meeting: 

Provided that not more than one official or expert or eminent educationist 
may be invited in a meeting at a time. 

(2) A member of the Court shall hold office for a period of four years, if not 
expressly provided otherwise in sub-section (l). Any vacancy among the members of 
the Court shall be filled up immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted by the Court 
shall be invalid or called in question by reason of the.existence of any vacancy, initial 
or subsequent, in the Court or in any body constituted by the Court, as the case may 
be."; 

(5) for section 19, the following section shall be substituted:-
"The Executive 19 · 
Council. . ( l) the Executive Council shall consist of the following 

members:-

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) the Pro-Vice-Chancellor; 

(iii) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(iv) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(v) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(vi) the Deans of Faculty Councils for Post-Graduate and Undergraduate 
Studies; 

(b) Other Members-

(vii) twelve Heads of Departments, by rotation for one year in alphabetical 
order of the Department; 

viii) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate studies in Engineering and Technology from amongst 
themselves as may be prescribed by Statutes; 

(ix) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate studies in Arts from amongst themselves as may be 
prescribed by Statutes; 
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(x) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Science from amongst themselves as may 
be prescribed by Statutes; 

(xi) two persons nominated by the Chancellor interested in University education: 

Provided that no employee of the University or of a College or Institution 
affiliated with the University or recognised by it shall be eligible to be a 
member. 

(2) A member of the Executive Council shall hold office for a period of four 
years, if not expressly provided otherwise in sub-section (I). Any vacancy among the 
members of the Executive Council shall be filled up immediately by the concerned 

authority. 
(3) No act or proceedings of the Executive Council or of any body constituted by 

the Executive Council shall be invalid or called in question by reason of the existence 

of any vacancy, initial or subsequent, in the Executive Council or in any body constituted 

by the Executive Council, as the case may be. 

(4) One-third of the total number of members shall be a quorum for a meeting of 

the Executive Council."; 

(6) in section 21,-

(i) in sub-section (2),-

(a) for clause (iv), the following clause shall be substituted:-::::_ 

"(iv) one or more than one teacher shall be elected by the 
teachers of each Department of the faculty council from 

amongst themselves in the following manner:-

(i) one Professor from a Department if total number of 

teachers in it does not exceed five; 

(ii) one Professor and one Associate Professor from a 

Department if total -~umber of teachers in it does not 

exceed ten; 

(iii) two Professors and one Associate Professor from a 

Department if total number of teachers in it does not 
exceed twenty; 

(iv) two Professors and two Associate Professors from a 

Department if total number of teachers in it exceeds 
twenty;"; 

(b) after clause (vii), the following clauses shall be inserted:-

"(vii) one student representative pursuing U d d . . ' n ergra uate 
studies in the University and anoth er student 
representative pursuing Post-Gaduate st d" . . . u 1es In the 
U111vers1ty, to be elected by such Uild d ergra uate and 
Post-Graduate students, respectively f . , rom amongst 
themselves m the manner as may be p .b · rescn ed by the 
Statutes ; 

one research scholar pursuino research in th U . . 
b 1 

b e nivers1ty 
to e e ,ected by research scholar f 

. s rom amongst 
themselves m the manner as may be . . 
Statutes. piescnbed by the 

(ix) 
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(i) in sub-section (3),-
(a) for clause (iv), the following clause shall be substituted:­

"(vi) one or more than one teacher shall be elected by the 
teachers of each Department of the faculty council from 
amongst themselves in the following manner:-

(a) one Professor from a Department if total number of 
teachers in it does not exceed five; 

(b) one Professor and one Associate Professor from a 
Department if total number of teachers in it does not 
exceed ten; 

(c) two Professors and one Associate Professor from a 
Department if total number of teachers in it does not 
exceed twenty; 

(d) two Professors and two Associate Professors from a 
Department if total number of teachers in it exceeds 
twenty;"; 

(b) after clause (iv), the following clauses shall be inserted-
"(iva) one student representative pursuing Undergraduate studies in the 

University and an<?ther student representative pursuing Post­
Gaduate studies in the University, to be elected by such 
Undergraduate and Post-Graduate students, respectively, from 
amongst themselves in the manner as may be prescribed by the 
Statutes; 

(ivb) one research scholar pursuing research in the University to be 
elected by research scholars from amongst themselves in the manner 
as may be prescribed by the Statutes."; · 

(7) for section 26, the following section shall be substituted:-

"Selection 
Committee for 
Teaching Posts. 

26. ( 1) A University Professor or a University Associate Professor 
or a University Assistant Professor shall be appointed by the Executive 
Council, on the recommendation of a Selection Committee, and the 

constitution of such Selection Committee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants Commission Regulations 
and Recruitment Rules framed by the State Government from time to time. The Selection 
Committee shall send its recommendations in writing to the Executive Council alongwith 
reasoned record of assessment of the persons appeared before it for selection."; 

(8) for section 27, the following section shall be substituted:-
"Procedure for 27. (I) At least four members, including two outside subject 
holding meetings experts, shall constitute the quorum for a meeting of the Selection 
of Selection 
Committee. Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation back to the Selection Committee with 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reason and the decision of the Chancellor shall be final.". 

11. In the Rabindra Bharati Act, 1981,­
( I) in section 2,-

( i) after clause (18), the following clause shall be inserted:-
' ( I 8a) "State Government" means the Government of West Bengal 

in the Higher Education Department;'; 
(ii) in clause~ (21 ), for the words "a Principal, Professor, Assistant 

Professor, Reader, Lecturer,", the words "a Principal, Professor, 
Associate Professor, Reader, Assistant Professor" shall be substituted; 
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(iii) for clause (22), the following clause shall be substituted :-

'(22) "Teacher of the University" means a Professor, Associate 
Professor, Reader Assistant Professor, or any other person, 
holding a teaching post including a part-time teaching post, 
appointed or recognized as such by the University.'; 

(2) for section 9, the following section shall be substituted:-
"The Vice­
Chanc'ellor. 9. (I) (a) The Vice-Chancellor shall be appointed from the persons 

of the highest level of competence, integrity, morals and institutional 
commitment. The Vice Chancellor shall be a distinguished academic 

with a minimum of ten years of experience in a University system of which at least 5 
years· shall be as Professor or ten years of experience in a reputed research or academic 
administrative organization of which at least 5 years shall be in an equivalent position 
of Professor. 

(b) The Vice Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must give 
proper weightage to academic excellence, exposure to the higher education system in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:-
(i) a nominee of the Chancellor, who shall be the Chairperson of the 

Committee; 
(ii) a nominee of the Chairman, University Grants Commission; 

(iii) a nominee of the Court: 
Provided that all such Members shall be persons of eminence in the sphere of 

higher education and shall not be connected in any manner with the University or 
colleges or institutions affiliated with the University or recognised by it. 

(2) (a) The Vice-chancellor shall hold office for a term of four years or till he 
attains the age of sixty-five years, whichever is earlier, and shall be eligible for re­
appointment for another term of four years or till he attains the age of sixty-five years, 
whichever is earlier, following the provisions of sub-section (I). · 

(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue 
in office till a successor assumes office, provided that he shall not continue as such for 
any period exceeding six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall 
be paid from the University Fund such salary and allowances as the Chancellor may 
decide in consultation with the-State Government. 

(4) The Vice-Chancellor may resign his office by writing under his hand addressed 
to the Chancellor. 

(5) If-

(a) the Vice-Chancellor is, by reasons of leave, illness or other cause 
te~porarily unable to exercise the powers and perform the duties of hi~ 
office, or 

(b) a v~can~y occurs in the o~fice of the Vice-Chancellor by reason of death, 
res1gnation, removal, expiry of term of his office or otherwise 

th~n, during the period of such temporary inability or pending the appoint:nent of a 
V1ce-Chancellor, as the case may be, the Chancellor in consultation with the Minist . . er 
may appomt a person to exercise the powers and perform the duties of the Vice­
Chancellor . 

. (6) !he vac~ncy in the office o~ the :'ice-Chancellor occurring by re.ason of death, 
res1g~ation, expiry ?f the term of h_1s office, removal or otherwise shall be filled up by 
appointment of a Vice-Chancellor m accordance with the provisions of sub-section (I) 
within a period of six months from the date of occurrence of the vacancy, and such 
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period shall be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers and perform the 
duties of the Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he is 
satisfied that the incumbent,-

(a) has become insane and adjudged by a competent court to be of unsound 
mind; or 

(b) has become an undischarged insolvent and stands so declared by-a competent 
Court; or · 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him or if the 
continuance in the office of the Vice Chancellor is detrimental to the 
interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity or impropriety or gross 
negligence of duty; or · 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

{g) has b~en convicted by a court for any offence within the concept and 
meaning of the Code of Criminal Procedure 1973· or 

(h) is a member of, or otherwise associated with.' any p~litical party or acts in 
any partisan manner while in office. 

Explanation.~F?r the purpose of this sub-clause, whether any party is a political 
part~ or any ~~soc1ation is a political association or any act of the Vice Chancellor is 
partisan, dec1·s1on of the Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be given a reasonable opportunity to show 
cause by the Chancellor before taking recourse for his removal under clauses (d), (e), 
(f), (g) and (h)." . 

. (3) for section 17, the following section shall be substituted:-

"The Court. · 17. (I) The Court shall consist of the following members: --
(a) Ex officio members-

(i) the Chancellor; 
(ii) the Vice Chancellor; 

(iii) the Deans of Faculty Councils for Post-Graduate and Undergraduate 
Studies; 

(iv) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(v) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(vi) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(vii) the President, West Bengal Council of Higher Secondary Education; 
(viii) the President, West Bengal Madrasah Education Board ; 

(ix) a nominee of the Chairman of University Grants Commission ; 
(x) a nominee of the Chairman of All India Distance Education Council; 

(xi) a nominee of the Chairman of National Council for Teachers' Training; 
(b) Repre_sentatives of Departments-

(xii) Heads of Departments of the University ; 
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(xiii) five teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Fine Arts from amongst themselves as may 
be prescribed by Statutes; 

(xiv) five teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Visual Arts from amongst themselves as 
may be prescribed by Statutes; 

(xv) five teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
Studies in Arts from amongst themselves as may be prescribed by the 
Statutes; 

(xvi) one representative of officers of the University, elected from amonst 
themselves in the manner as may be prescribed by the Statutes; 

(xvii) one representative of non-teaching employees elected from amongst 
themselves in the manner as may be prescribed by the Statutes. 

(c) Nominated Members-
(xviii) not more than five persons to be nominated by the Chancellor from amongst 

the persons interested in University education: 
Provided that no employee of the University or Institution affiliated 

with the University or recognized by it shall . be eligible to be a member; 
(d) Special Invitee-

(xix) any official or expert in any field or tminent educationist, whom the 
University may require for advice, consultation or assistance, may be 
invited to attend the meeting: 

Provided thatnot more than one official or expert or eminent educationist 
may be invited in a meeting at a time. 

(2) A member of the Court shall hold office for a period of four years, if not 
expressly provided otherwise in sub-section (I). Any vacancy among the members of 
the Court shall be filled up immediately by the concerned authority . · 

(3) No act or proceedings of the Court or of any body constituted by the Court 
shall be invalid or called in question by reason of the existence of any vacancy, initial 
or subsequent, in the Court or in any body constituted by the Court, as the case may 
be."; · 

(4) for section 20, the following section shall be substituted:-
"The 
Executive 
Council. 

20. (1) the Executive Council shall consist of the following 
members:-

(a) Ex officio Members-

(i) the Vice Chancellor; 

(ii) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(iii) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(iv) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(v) the Deans of the Faculty Councils; 

(vi) the Principal, Indian College of Arts and Draftsmanship, Kolkata ; 

(vii) the Director, Indian Museum, Kolkata; 

(b) Other Members-

( viii) twelve Heads of Departments, by rotation for one year in alphabetical 
order of the Department; 
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(ix) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Fine Arts from amongst themselves as may 
be prescribed by Statutes; 

(x) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Visual Arts from amongst themselves as 
may be prescribed by Statutes; 

(xi) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
Studies in Arts from amongst themselves as may be prescribed by Statutes; 

(xii) two persons nominated by the Chancellor interested in University education: 
Provided that no employee of the University or of a College or Institution affiliated 

with the University or recognized by it shall be eligible to be a member. 
(2) A member of the Executive Council shall hold office for a period of four 

years, if not expressly provided otherwise in sub-section (I). Any vacancy among the 
members of the Executive Council shall be filled up immediately by the concerned 

authority. 
(3) No act or proceedings of the Executive Council or of anybody constituted by 

the Executive Council shall be invalid or called in question by reason of the existence 
of any vacancy, initial or subsequent, in the Executive Council or in any body constituted 
by the Executive Council, as the case may be. 

( 4) One-third of the total number of members shall be a quorum for a meeting of 
the Executive Council."; 

(5) in section 22,-
(i) in sub-section (2),-

(a) for clause (iv), the following clause shall be substituted:­
"(iv) one or more than one teacher shall be elected by the 

teachers of each Department of the faculty council from 
amongst themselves in the following !llanner:-

(i) one Professor from a Department if total number of 
teachers in it does not exceed five; 

(ii) one Professor and one Associate Professor from a 
Department if total number of teachers in it does not 
exceed ten; 

(iii) two Professors and one Associate Professor from a 
Department if total number of teachers in it does not 
exceed twenty; 

(iv) two Professors and two Associate Professors from a 
Department if total number of teachers in it exceeds 
twenty;"; 

(b) after clause (v), the following clauses shall be inserted:-
"(vi) one student representative, pursuing Undergraduate 

studies in the University and another student 
representative pursuing Post-Graduate studies in the 
University, to be elected by such undergraduate and 
Post-Graduate students, respectively, from amongst 
themselves in the manner as may be prescribed by the 
Statutes; 

(vii) one research scholar pursuing research in the University 
to be elected by research scholars from amongst 
themselves in the manner as may be prescribed by the 
Statutes."; 
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(6) for section 27, the following section shall be substituted:-
"Selection 27. A University Professor or a University Associate Professor or 
Committee · d b h E · 
for Teaching a University Assistant Professor shall be appomte y t e xecut1ve 
Posts. Council, on the recommendation of a Selection Committee, and the 
constitution of such Selection Committee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants Commission Regulations 
and Recruitment Rules framed by the State Government from time to time. The Selection 
Committee shall send its recommendations in writing to the Executive Council alongwith 
reasoned record of assessment of the persons appeared before it for selection."; 

(7) for section 28, the following section shall be substituted:-

"Procedure for . 28 . (I) At least four members, including two outside subject 
holding meeting experts, shall constitute the quorum for a me_ eting of the Selection of Selection 
Committee. . Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation back to the Selection Commjttee with 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reason and the decision of the Chancellor shall be final.". 

12. In the Netaji Subhas Open University Act, 1997,­
( l) · in section 2,-

( i) in clause (21 ), the words "Reader" and "Lecturer", shall be omitted. 
(ii) after clause (23), the following clause shall be inserted :-

'(24) "Teacher of the University" means a Professor, Associate 
Professor, Assistant Professor, Reader or any other person, 
holding a teaching post appointed or recognized as such by 
the University.'; 

(2) for section 10, the following section shall be substituted; 

"The Vice- 10. ( l) (a) The Vice-Chancellor shall be appointed from the persons 
Chancellor. of the highest level of competence, integrity, morals and institutional 

· commitment. The Vice Chancellor shall be a distinguished academic 
with a minimum of ten years of experience in a University system of which at least 5 
years shall be as Professor or ten years of experience in a reputed research or academic 
administrative organizati.on of which at least 5 years shall be in an equivalent position 
of Professor. 

(b) The Vice Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must oive 
proper weightage to academic excellence, exposure to the higher education syste; in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members :- . 

(i) a nominee of the Chancellor, who shall be the Chairperson of the 
Committee; 

(i i) a nominee of the Chairman, University Grants Commission; 
(iii) a nominee of the Court: 

Provided that all such Members shall be persons of eminence in the sphe. f 
higher education and shall not be connected in any manner with the Unive. -

1
te 0 

II · · · ff')' d · . . 1s1 y or co eges or 111stJtut1ons a 1 1ate with the Un1vers1ty or recognised by it. 

(2) (a) The Vice-chancellor shall hold office for a term of four years t ' ll h 
· h f · f' . or 1 e attams t e age o sixty- 1ve years, whichever is earlier and shall be e11· o'bl f 

. , , bl e or re-
appomtment for another term of four years or till he attains the aoe of s · xt -f· 

h ' h · 1· fl!. b 1y1veyears, w 1c ever 1s ear 1er, o owmg the provisions of sub-section (l). 
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(b) The Chancellor may, notwithstanding the expiration of the term of the office 
of the Vice-Chancellor or his attaining the age of sixty-five years, allow him to continue 
in office till a successor assumes office, provided that he shall not continue as such for 
any period exceeding six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall 
be paid from the University Fund such salary and allowances as the Chancellor may 
decide in consultation with the State Government. 

(4) The Vice-Chancellor may resign his office by writing under his hand addressed 
to the Chancellor. 

(5) If-
(a) the Vice-Chancellor is, by reasons of leave, illness or other cause, 

temporarily unable to exercise the powers and perform the duties of his 
office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death, 
resignation, removal, expiry of term of his office or otherwise, 

then, during the period of such temporary inability or pending the appointment of a 
Vice-Chancellor, as the case may be, the Chancellor in. consultation with the Minister 
may appoint a person to exercise the powers and perform the duties of the Vice­
Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation, expiry of the term of his office, removal or otherwise shall be filled up by 
appointment of a Vice-Chancellor in accordance with the provisions of sub-section (I) 
within a period of six months from the date of occurrence of the vacancy, and such 
period shall be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause(b) of sub-section (2), or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers and perform the 
duties of the Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may be removed from his office by the Chancellor if he 

is satisfied that the incumbent,-
(a) h_as become insane and adjudged by a competent court to be of unsound 

mind; or 
(b) has become an undischarged insolvent and stands so declared by a competent 

Court; or 
(c) has been physically unfit and incapable of discharging function due to 

protracted illness or physical disability ; or . 
(d) has wilfully omitted or refused to carry out the provisions of this Act or 

has committed breach of any of the terms and conditions of the service 
contract or has abused or misused the powers vested in him or if the 
continuance in the office of the Vice Chancellor is detrimental to the 
interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity or impropriety or gross 
negligence of duty; or 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this Act; or 

(g) has b~en convicted by a court for any offence within the concept and 
?1eamng of the Code of Criminal Procedure, 1973; or 

(h) is a me~ber of, or otherwise associated with, any political party or acts in 
E l ~ny partisan manner while in office. 

xp anatton -For the . . . 
party · . . purpose of this sub-clause, whether any party 1s a political 

f or adny .a~sociation is a political association or any act of the Vice Chancellor is 
par isan, ec1s1on of the Chancellor th h II b f' I· p . d d th ereon s a e ma . 

rovt e at the Vice-Chancellor shall be given a reasonable opportunity to show 
cause by the Chancellor before taking recourse for his removal under clauses (d), (e), 
(f), (g) and (h).". 
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(3) for section 17, the following section shall be substituted:-
"The Executive 
Council. 

17. (I) The Executive Council shall be the principal executive 
body of the University and shall consist of the following members:-

(a) ex officio members- . 
(i) the Chancellor; 

(ii) the Vice-Chancellor; 
(iii) the Secretary, Higher Education Department, Government of West Bengal 

or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(iv) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(v) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(vi) the President, West Bengal Council of Higher Secondary Education; 
(vii) the President, West Bengal Madrasah Education Board; 

(viii) the Director of Public Instruction, West Bengal; 
(ix) a nominee of the Chairman of National Council for Teachers' Education; 
(x) a nominee of the Chairman of University Grants Commission; 

(xi) a nominee of the Chairman of All India Distance Education Council; 
(b) Representatives of Departments-

(xii) Directors of the University; 
(xiii) five teachers , of whom at least two shall be Professors, elected by the 

teachers of the Academic Council from amongst themselves as may be 
prescribed by Statutes ; 

(xiv) five teachers, of whom at least two shall be Professors, elected by the 
teachers of the School of Studies from amongst themselves as may be 
prescribed by Statutes; 

(xv) one representative of officers of the University, elected from amonst 
themselves in the manner as may be prescribed by the Statutes; 

(xvi) one representative of non-teaching employees elected from amonost 
themselves in the manner as may l:te prescribed by the Statutes; 

0 

(c) Nominated Members-
(xvii) not more than five persons to be nominated by the Chancellor from amonost 

the persons interested in University education: 
0 

_Pro~ided that no employee of the University or Institution affiliated with the 
U111vers1ty or recognized by it shall be eligible to be a member; · 

(d) Special Invitee-

(xviii) any official or expert in any field or eminent educationist · h h 
U . . . f . , w om t e 

111vers1ty may require or advice, consultation or assistanc b 
· · d d h . e, may e 111v1te to atten t e meet111g: 

Provided that not more than one official or expert or eminent ed t· · 
. . d . . . uca 10111st may be 111v1te 111 a meet111g at a time. < 

(2) A member of the Executive Council shall hold office f · d 
. .f . 1 . . . or a peno of four 

yem s, 1 not exp1ess y provided otherwise 111 sub-section ( 1) A 
members of the Executive Council shall be filled up ·imm;d. ?

1 
v~ancy among the 

authority. Ia e Y Y the concerned 

(3) No act or proceedings of the Executive Council or of · . 
the Executi ve Council shall be invalid or called in quest' b anybody constituted by 
of any vacancy, initial or subsequent in the Executive C 

1011
.1 Y ~eason of the existence 

b h . ' ounc1 or many body . 
Y t e Executi ve Council , as the case may be."; constituted 

( 4) after section 25, the following sections shall b . 
"Selec tion 25A AU · · e mserted· -
Committee for ·. . 11lversity Professor or a University A · · . 
Teaching Posts. or a Urn vers1ty Assistant Professor sh al I b . ssociate P1 ofessor 

Council , on the recommendation of S ~ ap~omted by ~he E xecutive 
a e ect1on Committee, and the 
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constitution of such Selection CoIJ1mittee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants Commission Regulations 
and Recruitment Rules framed by the State Government from time to time. The Selection 
Committee shall send its recommendations in writing to the Executive Council along 
with reasoned record of assessment of the persons appeared before it for selection. 

Procedure for 
holding meeting 
of the Selection 
Committee. 

25B.(l) At least four members, inclduing two outside subject 
experts, shall constitue the quorum for a meeting of the Selection 
Committee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Committee, it shall refer the recommendation back to the Selection Committee with 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 
views of the Selection Committee, the matter shall be referred to the Chancellor with 
reason and the decision of the Chancellor shall be final.". 

13. In the Bengal Engineering and Science University, Shibpur Act, 2004,­
( l) in section 2,-

( i) in clause ( 18), for the words "Assistant Professor, Reader, Lecturer", 
the words "Associate Professor, Reader, Assistant Professor," shall 
be substituted; 

{ii) for clause ( 19), the following clause shall be substituted:-
'( 19) "Teacher of the University" means a Professor, Associate 

. Professor, Assistant Professor, Reader or any other person 
holding a teaching post including a part-time teaching post, 
appointed or recognised as such by the University,'; 

(iii) clause (23) shall be omitted. 
(2) for section 7, the following section shall be substituted:-

7. (l) (a) The Vice-Chancellor shall be appointed from the persons "The Vice­
Chancellor. 

of the highest level of competence, integrity, morals and institutional 
commitment. The Vice-Chancellor shall be a distinguished academic with a minimum 
of ten years of experience in a University system of which at least 5 years shall be as 
Professor or ten years of experience in a reputed research or academic administrative 
organization of which at least 5 years shall be in an equivalent position of Professor. 

(b) The Vice-Chancellor shall be appointed by the Chancellor out of the panel of 
three names recommended in order of preference by the Search Committee constituted 
by the State Government. While preparing the panel, the Search Committee must give 
proper weightage to academic excellence, exposure to the higher education system in 
the country and abroad and adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the Chancellor. 

(c) The Search Committee shall consist of the following Members:-
. (i) a nominee of the Chancellor, who shall be the Chairperson of the 

Committee; 

~'.!) a nominee of the Chairman, University Grants Commission; 
(111) a nominee of the Court· 

Provided that all h M · . . . 
high d . sue embers shall be persons of eminence m the sphere of 

er e ucat1on and shall t b . . colleo . . . no e connected in any manner with the University or 
bes or mst1tut1ons affiliated 'th h U . . . 

(2) (a) The Vice- · , WJ . , t . e mversity or re~ogmse(~¥,A·.:;,· .·.i · ,. · • 

tt . h Chancellor shall hold offa,e for a term of fouu y,ears or ti ll he 
a ai~s t e age of sixty-five years, whichtwer is 'earl-ier and sha.t'I'Be i li 0 ible for 1'e- ' 
appointment for another term 0 f fol!lr v - -11 h ' .c · b :.:· . . . . . , ear--s- 0r t1, e -aHai lils·~ e age,oi--s1 :x;ty-·p1ve,years; ·, 
wh1cheve1 1s earlier, fol!owmg the provisions of sub-section ( l). . 

(b) !he Chancellor m~y, no~~ithstanding the expiration of the term of the office 
of the V 1ce-Chancellor or his attammg the age of sixty-five years, allow him to continue 
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in office till a successor assumes office, provided that he shall not continue as such for 
any period exceeding six months. 

(3) The Vice-Chancellor shall be a whole-time officer of the University and shall 
be paid from the University Fund such salary and allowances as the Chancellor may 
decide in consultation with the State Government. 

(4) The Vice-Chancellor may resign his ~ffice by writing under his hand addressed 

to the Chancellor. 
(5) If- . 

(a) the Vice-Chancellor is, by reasons of leave, Illness or oth~r caus~, 
temporarily unable to exercise the powers and perform the duties of his 

office, or 
(b) a vacancy occurs in the office of the Vice-Chancellor by reason of death, 

resignation, removal, expiry of term of his office or otherwise, 
then, during t,he period of such temporary inability or pending the appointment of a 
Vice-Chancellor, as the case may be, the Chancellor in consultation with the Minister 
may appoint a person to exercise the powers and perform the duties of the Vice­
Chancellor. 

(6) The vacancy in the office of the Vice-Chancellor occurring by reason of death, 
resignation, expiry of the term of his office, removal or otherwise shall be filled up by 
appointment of a Vice-Chancellor in accordance with the provisions of sub-section 0) 
within a period of six months from the date of occurrence of the vacancy, and such 
period ·shall be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (2), or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers and perform the 
duties of the Vice-Chancellor under sub-section (5). 

(7) The Vice-Chancellor may _be removed from his office by the Chancellor if he 
is satisfied that the incumbent,-

(a) has become insane and adjudged by a.competent court to be of unsound 
mind; or 

(b) has become an undischarged insolvent and stands so declared by a competent 
Court; or 

(c) has been physically unfit and incapable of discharging function due to 
protracted illness or physical disability ; or 

(d) has wilfully omitted or refused to carry out the provisions of this Act or 
has committed breach of any of the terms and conditions of the servrce 
contract or has abused or misused the powers vested in him or if the 
~ontinuance in the office of the Vice-Chancellor is detrimental to the 
interest of the University; or 

· (e) has ~een proved to be guilty of criminal breach of trust or criminal 
negl_1gence or gross financial irregularity or impropriety or gross 
negligence of duty; or f 

(f) has shown incompetence to perform or has persistently made default in 
the performance of the duties imposed on him by or under this A t· 

(o) h b . d b c 'or 
o as ~en conv1cte y a court for any offence within the concept and 

~eamng of the Code of Criminal Procedure, 1973; or 
(h) 1s a men:iber of, or other~is_e associated with, any political party or acts 

any partisan manner while in office. 

Explanation.-For the purpose of this sub-clause wheth . · · · 
t . . . . . ' et any party 1s a poltt1cal 

par y or any association 1s a poht1cal association or any act of th v· Ch . 
· d · · f h e ice ancellor 1s partisan, ec1s1on o t e Chancellor thereon shall be final: 

Provided that the Vice-Chancellor shall be oiven a reasonabl · 
b h C 

. o e opportu111ty to show 
cause y t e hancellor before taking recourse for his removal d I 
(f) , (g) and (h).". un er causes (d) , (e), 
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(3) for section 14, the following section shall be substituted:-

.. The Court. 14. (1) The Court shall consist of the following members:-
(a) Ex officio members-

(i) the Chancellor; 
(ii) the Vice-Chancellor; 

(iii) the Deans of Faculty Councils for Post-Graduate and Undergraduate 
Studies; 

(iv) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(v) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 
Bengal; 

(vi) the Chairman, West Bengal State Council of Higher Education or his 
nominee; 

(vii) the President, West Bengal Council of Higher Secondary Ed~cation; 
(viii) the President, West Berigal Madrasah Education Board; 

(ix) a nominee of the Chairman of University Grants Commission; 
(x) a nominee of the Chairman of All India Council For Technical Education; 

(b) Representatives of Departments-
( xi) Heads of Departments of the University; 

(xii) five teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Engineering and Technology from amongst 
themselves as may be prescribed by Statutes; 

(xiii) five teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Basic and Applied Sciences from amongst 
themselves as may be prescribed by Statutes; 

(xiv) five teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post Graduate 
and Undergraduate Studies in Social and Management Sciences from 
amongst themselves as may be prescribed by the Statutes; 

(xv) one representative of officers of the University, elected from amongst 
themselves in the manner as may be prescribed by the Statutesi 

(xvi) one representative of non-teaching employees elected from amongst 
themselves in the manner as may be prescribed by the Statutes; 

(c) Nominated Members-
(xvii) not more than five persons to be nominated by the Chancellor from amongst 

the persons interested in University education: 
Provided that no employee of the University or Institution affiliated with the 

University or recognized by it shall be eligible to be a member; 
(d) Special Invitee-
(xviii) any official or expert in any field or eminent educationist, whom the 

University may require for advice, consultation or assistance, may be 
invited to attend the meeting: 

Provided that not more than one official or expert or eminent educationist may be 

invited in a meeting at a time. 
(2) A member of the Court shall hold office for a period of four years, if not 

pressly provided otherwise in sub-section ( 1 ). Any vacancy among the members of 
;:e Court shall be filled up immediately by the concerned authority. 

(3) No act or proceedings of the Court or of any body constituted by the Court 
h II be invalid or called in question by reason of the existence of any vacancy, initial 

~r asubsequent, in the Court or in any body constituted by the Court, as the case may 

be."; 
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(4) for section 17, the following section shall be substituted:-

"The Executive 17. ( l) the Executive Council shall consist of the following 
Council. members:-

(a) Ex officio Members-

(i) the Vice-Chancellor; 

(ii) the Secretary, Higher Education Department, Government of West Bengal 
or his nominee not below the rank of Joint Secretary to the Government 
of West Bengal; 

(iii) the Secretary, Finance Department, Government of West Bengal or his 
nominee not below the rank of Joint Secretary to the Government of West 

Bengal; 

(iv) the Chairman, West Bengal State Council ·of Higher Education or his 

nominee; 

(v) the Deans 9f Faculty Councils for Post-Graduate and Undergraduate 

. Studies; 

(vi) five Directors of Schools by rotation in alphabetical order for one year; 

(b) Other Members-

(vii) twelve Heads of Departments, by rotation for one year in alphabetical 

order of the Department; 

(viii) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Engineering and Technology from amongst 
themselves as may be prescribed by Statutes; 

(ix) four teachers, of whom at least two shall be Professors, elected by the 

teachers of the Departments under the Faculty Council for Post-Graduate 

and Und~rgraduate Studies in Basic and Applied Sciences from amongst 

themselves as may be prescribed by Statutes; 

(x) four teachers, of whom at least two shall be Professors, elected by the 
teachers of the Departments under the Faculty Council for Post-Graduate 
and Undergraduate Studies in Social and Management Sciences from 
amongst themselves as may be prescribed by Statutes; 

(xi) two persons nominated by the Chancellor interested in University education: 

. Provided ~hat ~o employee ~f the U~iversity or of a College or Institution affiliated 
with the U111vers1ty or recogmsed by 1t shall be eligible to be a member. 

(2) A member of the Executive Council shall hold office foi· .· d f f 
. . . . . a pe110 o our 

years , 1f not exp1essly provided otherwise 111 sub-section (I) A 
. . · ny vacancy among the 

members of the Executive Council shall be filled up immed; t I b h 
th ·t ,a e Y Y t e concerned au on y. 

(3) No act or proceedings of the Executive Council or of any b d · 
th E t· c ·1 h 1 ' o Y constituted by 

e xecu 1ve ounc1 s a I be invalid or called in question by reason of th · 
of a · ·t · I b e existence 

ny vacancy , 1111 1a or su sequent; in the Executive Council or in any b d · 
b th E · - o Y constituted 

y e xecut1ve Counctl , as the case may be.". 

(4) Onesthird of the total number of members shall be a quorum fo· . 
the Executive Council "· I a meetmg of . , 
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(5) in section 19, in sub-section (2),-

.(a) for clause (vi) , the following clause shall be substituted:-

"(vi) one or more than one teacher shall be elected by the teachers 
of each Department of the faculty council from amongst 
themselves in the following manner:-

( a) one Professor from a Department if total number of teachers 
in it does not exceed five; 

(b) one Professor and one Associate Professor from a 
Department if total number of teachers in it does not 
exceed ten; 

(c) two Professors and one Associate Professor from a Department if total 
number of teachers in it does not exceed twenty; 

(d) two Professors and two Associate Professors from a Department if total 
number of teachers in it exceeds twenty;"; 

(b) after clause (viii), the following clauses shall be inserted:-

"(ix) one student representative, pursuing Undergraduate studies in the 
University and another student representative pursuing Post­
Graduate studies in the University, to be elected by such 
Undergraduate and Post-Graduate students, respectively, from 
amongst themselves in the manner as may be prescribed by the 

Statutes; 

(x) one research scholar pursuing research in the University to be elected 
by r-esearch scholars from amongst themselves in the manner as 
may be pre-sc1ibed by the Statutes."; 

(6) for section 24, the following section shall be substituted:-

"S election 
Committee. 

24. A University Professor or a University Associate Professor 
or a University Assistant Professor shall be appointed by the Executive 
Council, on the recommendation of a Selection Committee, and the 

constitution of such Selection Committee as well as the procedure for holding its 
meetings shall be in consonance with the University Grants Comnlission Regulations 
and Recruitment Rules framed by the State Government from time to time. The Selection 
Committee shall send its recommendations in writing to the Executive Council alonowith 

. b 

reasoned record of assessment of the persons appeared before tt for selection."; 

(7) for section 25, the following section shall be substituted:-

"Procedure 
for holding 
meeting of 
Selection 
Committee. 

25. (1) At least fou r members , inclduing two outside subject 
experts, shall constitue the quorum for a meeting of the Selection 
Commjttee. 

(2) If the Executive Council does not accept the recommendation of a Selection 
Comnlittee, it shall refer the recommendation back to the Selection Committee with 
reasons for reconsideration and if the Executive Council does not accept the reconsidered 
views of the Selection Comnlittee, the matter shall be refen-ed to the Chancellor with 
reason and the decision of the Chancellor shall be final.". 

14. In the West Bengal University of Technology Act, 2000,-

{1) in section 2, in clause (24), for the words "a Professor, Principal, Associate 
Profesor, Reader, Assistant Professor, Lacturer" the words "a Principal, Professor, 
Associate Professor, Reader, Assistant Professor" shall be substituted; 

(2) in section 29, for sub-section ( 1), the following sub-section shall be substituted:­

" (l) The State Government may, by notification to be published in the Official 

Gazette, amend the Schedule either prospectively or retrospectively." . 
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15. (1) The West Bengal University Laws (Amendment) Ordinance, 2011, is hereby 
repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
West Bengal University Laws (Amendment) Ordinance, 2011, shall be deemed to 
have been validly done or taken under this Act. 

STATEMENT OF OBJECTS AND REASONS. 

It has been envisaged over some time past that for bringing about transparency 
in the appointment of the Vice-Chancellor, Pro-Vice-Chancellor and Teachers of the 
State-aided Universities and for introducing provision for removal of the Vice­
Chancelors and Pro-Vice-Chancellors through due process and for sufficient reasons 
and for preventing unwanted political interference in the various Authorities of the 
Universities and above all for increasing the excellence in the arena of Higher 
Education, amendment of some provisions of the Acts and incorporation of some 
new provisions are required to be made. 

2. Accordingly, it is felt expendient and necessary to amend the Calcutta 
University Act, 1979, the Jadavpur University Act, 1981, the North Bengal University 
Act, 1981, the Rabindra Bharati Act, 1981, the Kalyani University Act, 1981, the 
Burdwan University Act, 1981, the Netaji Subhas Open University Act, 1997, the 
Bengal Elgineering and Science Unversity, Shibpur Act, 2004, the West Bengal State 
University (Barasat, North 24-Parganas) Act, 2007, the Gour Banga University Act, 
2007, the Sidho-Kanho-Birsha University Act, 2010, the Vidyasagar University Act, 
1981 and the West Bengal University of Technology Act, 2000. 

3. As the West Bengal Legislative Assembly was not in session and as it was 
necessary to take immediate action in the matter, an Ordinance, namely, the West 
Bengal University Laws (Amendment) Ordinance, 2011 (West Ben. Ord. III of 2011), 
was promulgated. 

4. The Bill seeks to replace the said Ordinance by an Act of the State Legislature. 

5. The Bill has been framed with the above objects in view. 

KOLKATA, 

The 14th December, 2011. 
BRATYA BASU, 

Member-in-Charge. 

[PART IV 

West Ben. Ord. 
III of 2011. 



FINANCIAL MEMORANDUM. 

There is finalcial implication involved in giving effect to the provisions of the 
Bill. Necessary provisions for the purpose will be made in the budget in consultation 
with the Finance Department of this Government 

KoLKATA, 

The 14th December, 2011. 
BRA TY A BASU, 

Member-in-Charge. 

By order of the Governor, 

B. K. SRIVASTAVA, 
Secy.-in-charge to the Govt. of West Bengal, 

Law Department. 
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